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INTRODUCTION 

I, the Chairman of the Public Accounts Committee, as authorised 
by the Committee, do present on their behalf this Hundred and 
Fourteenth Report (Fourth Lok Sabha) on Appropriation Accounts 
(Civil), 1967-68 and Audit Report (Civil), 1969 relating to the 
Ministry of Education and Youth Services and Audit Reports on the 
accounts of the University Grants Commission for 1966-67 and 1967-68. 

2. The Appropriation Accounts (Civil), 1967-68 and Audit Report 
(Civil), 1969 were laid on the Table of the House on the 18th April, 
1969. The Audit Reports on the accounts of the University Grants 
Commission for 1966-67 and 1967-68 were laid on the Table ei the 
House on 23rd August, 19618 and 8th August, 1969 respectively. The 
Committees examined the Accounts and Audit Reports at  their 
sittings held on the 5th November, 1969 and the 24th January, 1970. 
The Committee considered and finalised this Report a t  their sittings 
held on the 31st March and 10th April, 1970. Minutes of these sit- 
tings form Part II* of the Report. 

3. A statement showing the summary of the main conclusions/ 
recommendations of the Committee is appended to the Report (Appen- 
dix V). For facility of reference these have been 'printed in thick type 
in the body of the Report. 

4. The Committee place on record their appreciation of the assist- 
ance rendered to them in the examination of this case by the 
Comptroller and Auditor General of India. 

5. The Committee would also like to express their thanks to the 
Officers of the Ministry of Education and Youth Services and the 
University Grants Commission for the co-operation extended by them 
in giving information to the Committee. 

6 ATAL BIHARI VAJPAYEE. 
NEW DELHJ ; Chairman, 

Dated April 16,1970/Chaitra 26, 1892 (8). Public Accounts Committee. 
--...-.---. -- '.--- 

*Not printed (one cycl~st ~led c ~ p y  laid on the Table of the House and five copies 
placed in the Parliament ~i trary) .  
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Audit Paragttzph 
U. i O  T b  ''ETstJaarl K@w W, rtrrkd tr XWS, integrate@ * p r o m  qb ph~w sQucatian, a a t i d  diLdplte 

sibme and madliw ardct ce~po. Tke &pet 05 ;Lbe s c b  t to 
u m k  iubantr Wthy ia miad and M y .  FOF this purpore, trained 
instrwctan am p t e d  to hi& 6LISd higher secondary ocboata A large 
number of theoe instru-I we tbe employees of the State Govern- 
ments, kmPl boQi8a and vduntary organbalitxm However, about 
7,000 inrtructore are the employem of the Central Government ( W y  
were ori&indy reoruited under the national discipline scheme) and 
they work in CentrallStots Gmrnment ~ m l s  and private schools 
but are paid and supervised by the National Fitness Corps Diredorate 
of the Ministry. The expenditure incurred by the Government o t  
India on implementation of the scheme during April 1965 to March 
1968 was Rs. 558.26 lakhs (Rs. 444-80 lakhs on salaries of instructora 
and Rs. 11346 lakhs on administration). 

In the W u & o n a l  Secretaries' conference hela in Pebruary and 
April 1965 it was decided that the scheme should be dewmtralisd by 
transferring the services of the 7,000 instructors to State Oavermmts. 
It was also agreed that Governmeat of India would bear the entire 
expenditure (about Rs. 1.71 crores a year) on the transferred sta 
upto 1970-71, the financial responsibility thereafter being taken over 
by the State Governments. The scheme has, however, not been 
decentralised so far. (December 1968). 

The Ministry have stated (February 1989) that certain terms of 
transfer of these instructors to the States were drawn up, but neither 
the State Governments nor the instructors aooepted these kmm and 
that pursuant to a sukquent  Wsrion taken in May 1968 the Cekuc- 
tors had been asked to indicate their wilUngners or & h e  te m e  
under the State authorities on certain r ev id  t a m s  ao the those 
who wme willing c@ be transferred *re, while the semWeb of 
the atsers emu be hurtad  with t;esnulrPal benei2Ms. 3tl h s  
added that the li&s oS the instructors w b  bad apted W W h  h the 
hltates am arrrder emmhaWn and %hat the preoese of U ~ 0 r d i ~ m  
b ~ t o b i t ~ t t d b y t h e e P n d 9 1 f ~ .  



(ii) During 1965-66 to 1967-68, 873 persons sponsored by State 
Governments were trained at the Directorate's training institutes. a t  
Sariska and Barwaha. However, according to the information sup- 
plied by the Directorate of Natiqpal Fitness Corps, only 380 persons 
were employed by the State Governments as instructors in different 
schools and the wCHBIW'-,%93' ibstffi&\jS *[including 92 trained in 
1965-66 and 213 during 1966-67) have not been absorbed anywhere s~ 
far (September 1968). About Rs. 3.77 l a k h s h d  'E1:. l"t7 '~IWIP* M e  
spent respectively on stipends to those 493 instructors %and on ,pay and 

a b , , 14 a, allowances of the staff engaged for their training; ' :""' . . .' - . 
":"I%Vft) ~ e ~ . c c n t i a l ; t r ~ ! & ~ ~ ~ s t i ~ d t ~ s : ~ t  Sai-iski 'and Barbaha ceased ,&$& f efiirther trairiiiig Sobrse from A'pril 'and,:May $1908-.respectively. 
' Ot&ot.fl$ pkeschs '(43 "m$trWors, and 73 members of the dministra- 

in the training institutes, ;10 were transferred to 
7th April tos2Mh November, 1968 while the re- 

'The expenditure on the pay and allowanees of 
"the. staff and rekt of the building after termination of' the training 
" courses 2s' about Rs. 1.48 lakhs. (December 1968). 

(iv) $hi persons admitted to the central training institutes were 
. required to furnish bonds to the effect that they would complete the 
prescribed training and thereafter serve Government for minimum 
three years, failing which they would be liable to refund the cost of 
training or Rs. 370, whichever is less, to Government. 29 trainees did 
not fulfil this condition; but the bonds furnished by them were 
unenforceable as they had not been signed by the authorised Gouern- 
rnent offlcers for and on behalf of the President of India. 

The Ministry of Education have stated (February 1969) that 
although according to the legal opinion the recovery (Rs. 10,730) can 
sti!l be made from the trainees concerned through civil court, it has 
been decided to request the Ministry of Finance to write off the 
amount as civil proceedings would prove to be costly. 

[Paragraph 34 of Audit Report (Civil), l969]. 
1.2. Explaining the background of the Scheme, the Secretary, 

Ministry of Education and Youth Services stated during evidence that 
the National Discipline Scheme was inaugurated in 1954 by the 
Ministry of Rehabilitation with a view to inculcating discipline 
amongst students and combating indiscipline among the younger 
generation, Initially, the Scheme yvas focussed on the refugee popu- 
lation, where it produced encouraging results. In 1957, the Scheme 
was therefore extended to cover the non-refugee population also. 
The Scheme was transferred in 1959 to, the Ministry of Education and 



? h u e v , w l ? ( a h h C . ~ ~ r c . - O l d  
t ,een--m1m--4 m 
M ~ D ( ~ * . ~ R ~ ~ ~ ~ ~ B I L Q I Y . I I ~ Y I I ~ * ( C ~ * *  

e m t o f l a d i r .  'Pke*~-tlkiJlltlasrllMScbrPr, 
t l b o t ~ ~ w a s m i n ~ ~ U f a # r l t o g s t k r  thn) 
~ ~ ~ e r r g b i n g o n h Y l r e f W , s # ~ b b b b O Q v v g l r  
d l m t , a a c b g t h e ~ ~ e f ~ r P v d - W W # r t i o a r d ~  
p f b  9cheme Dhecbrclte. "Saw tba mbtim thB& .tm to b bW- 

i n t h e c d u o a Y i a n l s ~ . a d s b a o c l n l r a r r k ~ p l # t d t h e  
s mponhlibiutyr, the cssciniam W& wblan bo *~ ( lb tdw it1'- = 

"as a codary".  'Chh idea wpr nroakd in tb Mibeotiea &- 
marim Conftrenae held in A& lOBb when it mu tkat the 
7,690 Instruetors should be t?adamd t o  tbe Stab -b atNl 
Union %rrttorQes. S W  then the Oovernm4nt had been m@@ti~g 
with the State Governments regarding the terms and aoanditmna 06 
transhr of NDS I n s t r u ~  t~ tbe States. The temm W b M  wWe 
offered earlier were not acceptabbe b a majority of the State Gowm- 
ments. The Government, therefore, reconsidered the matter and "haw 
approved more liberalised terms of transfer." Negotiations are in 
progress with the State Governments and Union TeWibrks fm the 
transfer of the Instructors to State servite. Under the preeent terms, 
the Government of Inctia would meet the full expenditure on the 
pay and allowances of the Instructors during the Four€h Plan period. 
The expenditure on this account after the plan would be met by the 
State Governments. 

1.3, The Committee asked whether the question of bearing expen- 
diture by State Government w a  not aonoidered at the time of d d -  
h g  deoentralimtion ef the Scheme. The Seoretary, Ministry of Edu- 
cation and Ywth Services replied "In 1B65 unfortunately this parti- 
aular question was left rather vague. Indeed if a clear indication 
had been given at that stage that Govenment would help for five 
years this would have not been the result but negotiotins have been 
going on and the carrespondence has been going on. We have ia a 
sense promised funds." 

1.6. The C~rnrnittee enquired whether the i d s t m m  who were 
asked to exercise an option were informed about the scales of pay in 
which their d a r y  would be fixed by the Menmt State Govertxnents. 
The witness replied that them inlrrtruGBors were already working in 
the States and they had "some broad idea of the States' sodeb pry 
and aUowances." The scales of pay were not "- Lr- 
e''. A Screening Committee was ctppoinGd in each Sbie to Ax 
Pay scales and equivalents. The w i t m r  added, "Our O p y t y  

W i f y  completely the t m m s  rad cmdwum cd wrvtse peading 
mrawement between the Ceatrc rlaol the SkteuY. Ths m r s  



1.7. The Committee asked about the present position regarding 
ag).r)(?mt ~ 4 t h  the Gtete GovwNnenta on fixation bf pay of hstruc- 
tors wno accepted employment under them. In a note, the Ministry 
of Wucation and Youth SerPicerhave stated that under the r e v w  
terms, the Government of India would meet the full expenditure 01 
the pay and allowances of the N.D.S. Instructors absorbed by the 
States for the entire Fourth Plan period subject to the following 
conditions : - 

(a) "All States should create the requisite number d vscaauk 
in the Education or the appropriate Department and take 
over these Instructors in those vacancies. Those who arc 
employed in private schools, should be treated as an dqu- 
tation from the State Government.'' 

(b) "Approved length oi service in the Central Government as 
certified by the Director General, National Fitness Corps, 
should be taken into a c m n t  in calculating increments in 
the State scales and for the next five years the diflterence 
in the total emoluments (pay and allowances) which t h y  
would receive from the Central Government just before 
their absorption in the State Service be given as persoaal 
pay during the Fourth Plan period." 

1.8. The Committee asked which of the State Governments had 
indicated their willingness to absorb the Instructors. The Secretary, 
Ministry of Education stated that the Governments of Rajasthan, 
Orissa, Jammu and Kashmir, Himachal Pradesh, Tripura, Goa and 
Manipur h d  agreed to absorb these instructors. The Government of 
U.P, had stated that they muld  absorb them provided the Guvern- 
ment of Indii agreed to bear the expenditure of them till the last 
instructor retired. The Governments of Maharashtra, Gujarat and 
Bihar haa stated that as a large number of instructors were employed 
in the privm inMW*ns, thv would have to pumade those institu- 
tions to employ than, but they would not be in a position to give a 
IWarantsb. me Qaw-b of Punjab, Hagana, Kerala, West 
hngal md -* b.d sot agreed to absorb t h e e  hstructom. 



S.10 It may be admitted that thpperv isory  personnel were very 
feW'to Conduct e ~ c t h e  6upervision of the Instructors working , all 
ovel' the country. One important factor that has stood in the way of 
exercising effective supervision has been that there has beeri a 
transfer of the supervisory personnel to their home States as a first 
step towards the decentralisation of the N.F.C., which had started as 
early as 1965 but could not be achieved upto date. As a result of 
this, there is no uniform relation of supervisory staff to the Instruc- 
tors throughout the country. The ratio and the effectiveness vary 
from State to State." 

1.11 The representative of the Ministry of Education and Youth 
Services admitted during evidence that "it (supervision) is not a 
very satisfactory system." The witness further stated that they also 
received Confidential Reports from the Headmasters of the schools 
on each instructor's performance, while two or three visits on an 
average were paid by the local supervisors. The total number of 
supervisory staff including the administrative staff was 312, and the 
expenditure incurred on them was about Rs. 12 l a b s  per year. The 
witness added that the supervisory staff also organised certain co- 
ordinated programmes on festivals, functions besides normal things. 

1.12 The Committee asked whether it was not possible to have 
entrusted the supervision to the Education Department of the State 
Governments and enquired why it was necessary for the Central 
Government to have employed supervisory staff. The Secretary, 
Ministry of Education and Youth Services informed the Committee 
"When the Schemes were integrated, physical education continued to 
be with the State Governments. Very rightly, as your question 
implies, these Schemes would have also been decentralised, but that 
was not done. Therefore, these required a separate administrative 
set-up with the regional offices and the directorate here." He added: 
"The difaculty would be that the paymaster would be one and the 
supervisory would .be another. Normally, the arrangement does, not 



. " d . ; - b . :  - - .  " ---. ,-,a,,,..w ..-, 
work ' well." Asked .yh@ber geadiog t+ fipqlisatiap.+$ & s$md 
ments for transfer of the instructors to the St&, i t  was not 

- .  . .  .-,. 
. 1.13 The Committee drew attention to' the fact that out o t  873 

persons sponsored by State Governments and trained at the Dire$-. 
torate's Training Institutes a t  Sariska and Barwaha during 19&-66 
to 1967-68 only 380 persons were employed by the State Govern- 
ments as instructors in different schools and the remaining 493 ins- 
tructors had not been absorbed anywhere. The Committee asked 
whether a clear undertaking was given by the State Governments 
that they would absorb the persons sponsored by them. a e  fol- 
lowing position was explained to the Committee during evidence 
and in notes which were subsequently submitted: -- 

(i) 

(ii ) 

According to the recommendations of the Central Advi- 
sory Board of Physical Education ;n 1965, the State Gov- 
ernmcnts were expected to appoint one Physical Educa- 
tion Teacher for every 250 to 400 students. The State 
Governments were to sponsor only those candidates for 
training a t  the Central Training Institutes of the National 
Fitness Corps Directorate whom they would be in a 
position to absorb in service on completion of the training. 
However, there was no formal agreement on this point 
between State Governments and the Central Govern- 
ment. Due to shortage of funds, the State Governments 
have not been able to employ teachers in this scale. 
The number of trainees rcmaining unabsorbed was only 
252 according to the latest information. The exact posi- 
tion ol the absorption of the instructors "has not been 
received from all the States and Union Territories. I t  is 
possible that some more of these 252 persons might have 
got employment elsewhere through their own efforts but 
have not reported to the State Governments. However, 
the matter is still being pursued with the State Govern- 
ments and it is hoped that the number of remaining un- 
employed would be much low than the figure of 252." 

1.14 The Secretary, Ministry of Education stated during evidence 
that, if the teachers-pupil ratio could improve to some extent, there 
.would be "no problem of absorbing them.'' I t  was further stated that 
about 60 instructors were working in the Central Schools, two ins- 
tructors being allotted to each Central School. Asked whether the 
instructor-pupil ratio had been maintained in the Central Schools, 



1.18 ' h e  Comcapttee ash9 abocrt the pasfttbn of absarptlon d # 
paraaar rmbred surplti6on*d- 5 f t r d a f a g ~ h t k r r  at 
Sariska snd Barawaha mi the imma fk M a g  in haning over the 
building at Sarislca. In a note the Ministry of Educaticm and Youth 
Services have stated that out of 46 pemns, nnly twelve persona re 
rPaSn in the Directorate. 'Urhey are being retained for the programme 
d National Service. This programme has been approved by Dhe 
Government of India and various activities have been initiated under 
the Scheme." 

"The last cou,rse of training finished in 1987. The main reasons 
for the delay in surrendering the buildings of the Sariska Institute 
are: - 

(1) A part of the building was being used for storing the 
equipments until their final disposal is decided. 

(2) The Maharaja of Alwar, the owner of the buildings had 
agreed to take over the building only after the repairs had 
been completed. Meanwhile, the CRP had agreed to take 
over the buildings as it was. Therefore, it was handed 
over to the Maharaja of Alwar on 31-1-1969 for placing it 
at the disposal of the CRP. 

The expenditure on staff and the rent of the building after termi- 
nation of the training course and upto the handing over of the 
building was Rs. 129,400". 

1.16 The Committee drew attention to the fact that bonds fur- 
nished by 29 trainees who failed to fulfil the condition that they 
would serve Government for three years after completion of train- 
ing became unenforceable as they had not been signed by autho- 
rised Government officers for and on behalf of the President of 
India. The Committee asked whether any responsibility has been 
fixed for this lapse. The Secretary, Ministry of Education stated: 
"The bond was first prescribed in consultation with the Law Minis- 
try. At one stage the questfon raised was that these bonds should 
be exempted from stamp duty. The Law Ministry advised that if 
stamp duty is to be paid by the Government, for that it should be 
signed on behalf of the President. But unfortunately the implication 
was drawn that the signature on behalf of the President was not 
necessary when stamp duty is not pafd by Govenunent. We have 
beela advised that for recovering these small sums it would not be 



ti't. ~ a r r  ~asnn~ttse regret to thot, five PUS ~IW 
N a t i d  M t n m  C o w  was storYed. as a Sfate-lcod Sohame, 'f,m 
instru~to~s 00ntin1~ to bt an the pry-ton the cmm ~tov-ent, 
When the Mtneso Corps was started In 1965, a decwon was taka, 
with the CoflcOrrence d the State Governments, that these 7,- 
fnstructors should be transferred Co the States. However, the trans- 
fer has not materlalisdl, as a muhaIXy acceptable Scheme for shoP 
Ing their salaries kao not been worked out between the Centre and 
the State Governments. The Committee note that Government of 
India has now farmulated a "more liberaUsedW scheme for this 
purpose. They hope that, on this basis, the question will be vigo- 
m s l y  pursued with the States so that it is setfled without further 
delay. 

1.18 The Committee also observe that Government of India 
unnecessarily spent Bs. 12 lakhs every year on staff employed ta 
supervise the work of these instructors. This supervision was also, 
on Government's own admission, not effective. Those instructors 
are employed in schools which are subject to supervision by the 
State Education Authorities. The Committee are, therefore, at  a 
loss to understand why the Government of India chose to introduce 
a parallel system of supervision a t  the Central level. The Com- 
mittee would like to impress on Government the need to ensure that 
they do not take upon themselves tasks and responsibilities which 
more appropriately belong to the States. The Administrative Re- 
forms commission which had examined the question of the role of 
the Central Government in regard to subjects falling iu the State 
List *has pointed out that the Centre's role should be that "of a 
pioneer, guide, disseminator of informatfoa, overall planner an.9 
evaluator" and that it was unnecessary for it to "duplicate" the 
functions of the State Governments in these spheres. The National 
Fitness Corps Scheme had been specifically menttoned by the 
Commission as an example of a Scheme "which, properly speaking, 
should not be handled by the Centrew. The observations of the 
Administrative Rtfonns Commission in this regard nrere based on 
the ilndings of a Study Team whtch took the view that Uthts (the - -- * "The msdrinay daovt. of Inr'ia and its prcckl'mrs of w & . ~  
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I &lQ. The Commitfee would also like to., refer. to a ~ t h q ~  l;,&nce 
of wasteful duplication under the scheme: Two institutes '$ere 
s ta ted at Sariska aud Baruraha for training instructors for the Fit- 
ness Corps. These institutes have been closed down. as the State 
Governments have not been able to absorb a number of instructors 
who were trained in these Institutes. According to the information 
furnished to the Committee, 252 out of 873 persons trained in these 
Institutes have still not got employment, as the State Governments 
are handicapped by shortage of funds. There are a number of physi- 
cal train'ng institutes in various States for which financial assist- 
ance is provided by the Government of India. These institutions 
could well have been wed by the Government of India for imparting 
any training that the instructors r e q u i d .  Moreover, the training 
programmes should have been realistically drawn up, after ascer- 
taining whether the States had enough resources to employ all the 
trainees who were drafted. The ironical part of it is that even the 
Central Government, which has employed some of the instructors 
in Central schools, has not been able to implement the teacher- 
pupil ratio, which formed the basis of the training programme. 

1.20 Two other points about the training Scheme need mentlon : 
(i) An expenditure of Rs. 1 4 8  lakhs was incurred by Govern- 

ment on rent and salaries of staff after these Institutes 
were wound up. The last course: of training finished in 
1967, but one of the buildings at  Sariska was not surren- 
dered till 31st January, 1969. The Committee are not 
satisfied with the reasons advanced for the delay in surren- 
dering the building and would like Government to 
investigate whether there was, . any.  slackness in this 
respect. 

(ii) Recovery amounting to Rs. 10,730 due from certain 
trainees, who violated the terms of bonds given by them, 
could not be made, as the bonds were not executed on 
behalf of the President of India and hence were invalid. 
Government's explanation that it is difl[iealt to llx respon- 
sibility is not acceptable to the Committea The Com- 
mittee would like Government to investigate and. fix res- 
ponsibility for the execution of defective bonds. 



1.21 In paragraph 1.39' of their 14th Report, the Public Accounts 
Committee (1967-68) recommended that firm decision should be 
taken about the set up of the Kathak Kendra, the financ'al responsi- 
bility of which had been taken over by the Sangeet Natak Akademi' 
iur two years from October 1964, leaving its administrative manage- 
ment to the Bharatiya Kala Kendra. 

In April 1966 a special officer of the Akadeini examined the 
working of the Kendra and v:ewed the progress made by it as 
-'dismally poor" and its administration by Bharatiya Kala Kendra as 
"unsatisfactory". Nevertheless, the existing arrangement was ex- 
tended upto March 1969. During 1964-65 to 1967-68 the Akaderni paid 
Rs. 5 .I0 lakhs as grants to the Kendra for conducting training 
courses, organising ballets, etc., (the whole expenditure being borne 
by the former). 

1.22 
gears' 
to this 

The main object of the Kendra has been to provide three 
diploma cou,rse in Kathak dance. No student was admitted 

course during the first year (i.e., 1964-65). During 1M5-66 to 
1967-68, however, eleven students were admitted to this course. 
Out of them, two left in the middle; three passed the course and the 
remaining six students are still continuing. 

1.23 Apart from this main activity, 125 students were also impart- 
ed training in "Thumri", "Pakhawaj" and refresher courses, etc.. for 
periods ranging between six and twelve months. The expenditure 
incurred on teaching staff employed on the training diploma and re- 
fresher courses from 1964-65 to 1967-68 was about Rs. 2 :45 lakhs. 

'2.1 The expenditure on teaching and administration has been 
r:.~g:.essively increasing; it was Rs. 0.30 lakh, Rs. 0.69 lakh, Rs. 0.96 
!,l!rh and Rs. 1.02 lakhs dming 1964-65, 1965-66, 1966-67 and 1967-58 
respectively. 

[Paragraph 105 of Audit Report (Civil) 1969.1 

i .25 The Committee drew attention to their observations in para 
1.39 of their Fourteenth Report (Fourth Lok Sabha) where they had 
emphasised the need to ensure that substantial assistance given to 
the Kathak Kendra was properly utilised for approved objects. The 
Committee desired to know whether any evaluation had been done 
of the work done by the Kathak Kendra and enquired why the 
arrangements for running the Kathak Kendra by Bhartiya Kala 
2-188 I S  



Kendra were extended beyond the initial period of two years, in 
spite of an adverse Report of the Special OfRcer. The Committee 
were informed that "it is difficult to evaluate in precise t e r n  the 
work done by the Kendra vis-a-vis the total expenditure incurred 
on the training. The Kendra has produced a number of talented 
performing artistes and its training programme has greatly helped 
the development and enrichment of Kethak style of dance. The 
Kendra has also done pioneering work in creating full length ballets 
in Rathak style of dance. It has produced several full length and 
short ballets and also made new experiments. In the case of train- 
ing in the traditional arts of dance and music, one year is not enough 
to evolve a sound pattern of training and give stability to an institu- 
tion. The nature of training in these traditional arts in the new 
social conditions has undergone tremendous changes and during the 
transitory period many pedagogic difficulties are bound to be there 
and it would take some time to resolve these. The Executive Board 
gave extension to the Bhartiya Kala Kendra for running the Kathek 
Kendra beyond the first term of two years in view of these factors 
and considerations. The Board felt that the two years timo was not 
enwgh for the Bhartiya Kala Kendra to cvolve a sound pattern of 
training and management; neither the period was considered.enough 
for the Akademi to properly assess the achievement of this exwri- 
ment. The Kathak Kendra is at present being directly run and 
administered by the Akademi. It was taken over by Sangaet Natak 
Akcderni with effect from 1st July, 1969." 

1 26 The Committee enquired whether the arrangement with 
Bhartiya Kala Kendra was scrapped after an evaluation of the utility 
of these arrangements. The Secretary of the Akaclemi stated: "The 
Board felt thst this kind of arr?nyernent had inherent contradictiom 
It involved dual control. We had full financial responsibility of 
runninq the Kathak K ? n h  while the management, administrative 
authnritv ctc. was left to Bhartiya Kala Kendra. Several proposals 
were consir'iored. One was that this could be run in future as a grant- 
in-sic? ;nst;fution so that their involvement was also there; their 
con:ribution was there. Or this could be run at Lucknow arc1 Jaipur 
which are the Centres of Kathak dance in collaboration with States 
Akademi. These pmsibilities are being explored, rn?anwhile we are 
running it directly." 

1.27 The Committee asked whether it was necessary for Govern- 
ment to bring the Smgeet Nat& Akademi into the picture while 
givi?g financial assistance to t h  Kathak Kendra. The ~ a t h a k  
Kendra had an advisory Committee on which the Sangeet Natak Aka- 
demi is represented. In the circumstances, the Committee enqvired 
whether it would not be more appropriate for Government to give 



any assistance direct to the Kondra. The Secretary of the Akademt 
replied that "precisely the same proposal is under the consideration 
of the Akademi's Board". He added that the Board "had felt that 
in the Aeld of creative activitiw-training in the field of arts, music 
and dance-it is better to leave the initiative with the institutions. 
Already there are major institutions giving training in Bharata 
Natyam, Kuchipudi and vocal music and so on and so forth. These 
should be strengthened. standardised and only technical guidance 
given to them." 

1.28 The Committee asked whether there was any proposal to 
develop the Kathak Kendra as a National Institute. The Secretary, 
Sangeet Natak Akademi stated that this question was considered 
by the Board of the Akademi on a point raised by a Member. The 
Member concerned would be submitting a note for the consideration 
of the Board. 

The Committee desired to know the sanctioned capacity of the 
Diploma cours? and the number of students actually admitted in 
1968-69 and 1969-70. The Ministry of Education and Youth Services 
have furnished the following information:- 

( i )  

( i i )  

1968-69 1969-70 

Sanc!ioned seats (for the entire course 
of 3 years) 2 5 25 
Students admitted : 
(a )  1st year $4  4(a )  
(b) 2nd year 5 S(b) 
(c) 3rd year **4 5 - - 

13 12 - - 
1.29 The Committee asked why the diploma course had attracted 

only a small number of students. The Secretary of the Akademi 
stated that "it is very difficult to measure popularity in terms of 
numbers of students". There were only six scholarships each 
alxounting to Rs. 100. Naturally this amount did not draw enough 
talent. The witness added that they were utilisjng the same teaching 
,staff for running several other courses which were essentially for an 
---- - ---- -.- .-... 

Note : 1968-69 
*1 scholarship-holder under the General Scholarship Scheme of 

the Ministry of Education. 
** 1 scholarship-holder under the "General Scholarship ~ck;eme." 

1 scholarshigholder under the Scheme : Scholarship to Young 
Workers in different cultural fields. 

1969-70 
(a) 1 scholarship-holder under the scheme 'Scholarship to Young Work- 

ers in different cultural fieIda'. 
lb) 1 Scholarship-holder under the "General Scholarship Scheme." 



dntegrated training in Kathak dance, e.g., Thumri and Pakhawaj. 
There were also refresher courses. The Kendra had also trainee 
students who were given scholarships by the Government of India 
under their various schemes. The total number of students was 125. 
Asked whether the question of increasing the scholarship amount 
had been considered, the Secretary of the Akademy replied: "This 
question was considered by the Board of Akademi a t  a meeting held 
in October, 1968 and the matter had been taken up with Govern- 
ment". In reply to a question about the competence of dancers 
trained by the Kendra, the witness statkd: "During the last five 
years-I should say during the last ten years-a number of gerform- 
ing dancers in Kathak have been produced primarily by this 
institution." 

1.30 The Committee desired to know the reasons for progressive 
increase in expenditure on teaching and administration from Rs. 0.30 
lakh in 1W-65 to Rs. 1.02 lakh in 1967-68. During evidence it "was 
stated that the increase is only because of annual increments 
allowances and appointment of additional staff like a vocalist, an 
accompanist or a pakhawaj player. There has been no increase in 
non-essential items of expenditure. There is no scope really for 
economy". In a note the Ministry of Education and Youth Services 
have further stated: "The increase in expenditure is due to the 
additional staff recruited from time to time to meet the needs of 
the training and also on account of the normal increase in the salaries 
and allowances of the staff members. . . . . . . .Incidentally it may be 
mentioned that the expenditure of Rs. 0.30 lakh during 1964-65 
icpresents the expenditure for the period October 1984 when the 
Kathak Kendra was taken over by the Akaderni to March 1965 and 
not for th i  full financial year. There was hardly any increase be- 
twem 1964-65 and 1965-66 (increase of Rs. 7,350/- due to appointment 
of additional staff). In 1966-67 the increase was to the extent of 
Rs. 30,000/- of which Rs. 12.700/- was due to special pay and ap- 
pointment of additional staff. In 1967-68 there was an increase of 
expenditure of Rs. 6,0001- due to normal increments, etc. The ex- 
penditure has now stabilised around Rs. 1 lakh." 

1.31 The Committee enquired about the strength of the teaching 
staff. 'They were informed, that "there are three ,gurus and one 
dancing teacher. . . . . .The idea would be really one or two students 
per teacher. The question was considered by the Committee (of the 
Kendra)and they thought that 4 to 6 would be the maximum 
number for a guru for giving practical training, where a guru can 
give attention to various technicalities mwements and gestures!' 
The Committee enquired whether this factor wot11d not inhibit 
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dmissions and whether the Kendra c~u ld  accommodate more stu- 
dents if there was to be a spurt in admissions, the witness replied : 
"Without any damage to standards of teaching we can accommo- 
date." 

1.32 While a Committee do not wish to belittle the work done 
by the Kathak Kendra, they would like to point out that the response 
to the training courses conducted by this Institution has been very 
poor. Thc dipioma course, for instance, has noh attracted more than 
4 to 5 students, though it can take as many as 25 students. Though 
the Committee agree that in the fidd of creative arts popularity 
should not be gauged in terms of number of students, they feel sus- 
tained efforts will have to be made by the Kendra to attract more 
ptrnil's, particularly as it can cope with a larger number of st~d-its 
"'without any damage to standardis of teaching". Alternatively, 
efforts will have to be made to prune the eqenditure on the Kendra 
met by Government grants which has aggregated over Rs. 5 l a b s  
during the four years ending 1967-68. 

1.33. The Committee feel that the existing arrangement of routing 
financial assistance to the Kethak Kendra through the Sangwt Natak 
Akademi calls for a chenge. The internit ion of the Akademi serves 
no particular purpose, as it is rep~esented on the Governing Council 
of the Kendra. The Committee note that Government are consider- 
ing a proposal for making the Kendra a direct gdantee institution. 
They would like tan early decision to be taken om the proposal. 

Excessive printing of publications 
Audit Paragraph : 

1.34 As part of its museum development activities the Indian 
Museum in Calcutta (administred by a statutory body), which is 
Aananced by grants given by Government, brings out a number of 
priced publications every year. A large percentage of these publi- 
cations has remained unsold as shown below: - - 
Year Number Expendi- Copies Copies Copies Percen- 

of titles ture printed sold Or in stock tage of 
brought incurred distributed (on 31st unsold 

Out free Dec. 1968) @pies to total print 
order 



1.35. Year-wise break-up of the number of copies printed, copies 
sold, copies in stock etc. of 10 other publications brought out prior 
to 1983 could not be furnished by the Museum authorities as the r e  
levent records were with the police in conection with the investi- 
gation into an alleged loss of some publications. 

1.38. The Ministry have stated (October, 1968) that the publica- 
tions mainly embody research works and are meant £or learned 
scholars and institutions and that the Museum authorities have since 
taken steps to augment the sale of these publications by giving con- 
cessions and discounts to book-sellers and publishers. 

[Paragraph No. 106-Audit Report (Civil), 19691. 
1.37. At the instance of the Committee, the Ministry of Educa- 

tion and Youth Services, furnished a statement showing the latest 
position of the publications. The Committee note the following posi- 
tion as on 31st August 1969 : 

Year of Publication No. of Total No. NO. of copies dis- Copies in % ~ g e  O f  
publica- of copies tributed stock Unsold 
tions, printed ----- copies to 

Free Sold total 
vistribu- printed 

tlon. copies 

I969 . . . 2 2200 24 97 2079 91 
--- - - .- .- - -- 

1.38. The Secretary, Ministry of Education and Youth Services 
stated during evidence that "the percentage of books remaining un- 
sold has come down slightly as on 31st July, 1969 but the progress 
is not adequate. I think it is necessary for us now to take a view 
at to the number which should be published. Normally, their aver. 
age is about 1,000 per publication. In one or two cases it is 2,COO 
. . . . . . . . . .I will ask the Board to consider whether they can reduce 
it. Suppose they print 500 copies and the cost comes to the same, 
then it is not worth it. They will have to take the view in terms 
of the demand and in terms of the facilities now provided to the 
booksellers and so on and whether it is possible to bring down the 



cost. I also want to suggest to them that they should have a small 
Publjcations Committee because out of the large number of publi- 
cations that come out. many of them remain unsold. In fact some 
of them are research publications with popular appeal. I think the 
museum should definitely bring down the number of publications, 
the number of printing of each publication apart from taking the 
steps which they have done, namely of giving better facilities to the 
booksellers. 

1.39. The Committee desired to know if any special steps have 
been taken to improve the sale of these publications. The Ministry 
nf Education and Youth Services have stated in a note that prior to 
4 t n  January 1968 the Indian Museum publications were being sold 
st counters in the Museum premises. To improve the sale of the 
;;;:Slications, the Board of Trustees, Indian Museum, Calcutta at its 
v A i n g  held on 4th January 1958 decided on steps to be taken to 
increase the sale by giving concessions and discounts to Book Sellers 
and publishers. The fixed percentage of trade discount is as follows: 

(i) Agents 33 113 per cent. 

lii) Book Sellers publishers 25;%, for sale in the country 
and another 5% extra for 
agencies selling to foreign 
countries. 

1.40. The Ministry have further. stated that : "Most of the pub- 
lication~ of the m s e u m  are of lasting value. The publications 
b rx~ght  out by the Indian Museum, Calcutta mainly embody re- 
search works and are meant for learned scholars and institutions 
and it cannot be expected that all these publications will be sold 
within a limited time. The Board (>f Trustees at its meeting held 
on 4th January 1968 also considered this matter. For boosting the 
sale of its publications the Museum has drawn up a scheme by the 
Finance Committee of the Museum which is under consideration 
of the Board of Trustees." 

1.41. The Committee desired to know the value of lost publica- 
tions and the outcome of investigation of the case by the Police. The 
Committee have been informed that; "The value of the books as 
reported lost works out to Rs. 1,529.75. The case was investigated by 
the S. P. E. The Central Bureau of Investigation have suggested 
that responsibility for the loss should be fixed and departmental 
action taken against the official concerned. This is being done by 
the Museum authorities." . 



i.42. The Committee drew attention to their observations in para 
1.18 of their Thirty Fourth Report (Fourth Lok SabSra) where they 
had suggested that every Ministry/Department should undertake a 
comprehensive review of books, publications etc. brought out from 
time to time with a view to determining their utility, sale prospects 
and public demand. The Ministry of Finance had also pursuant to 
this suggestion, issued instructions in December, 1068. The Com- 
mittee enquired whether a review had been carried out of the 
publications brought out by the Museum on the foregoing lines. In 
a note the Ministry have stated: "The Indian Museum, Calcuttta 
is administered by a Statutory and autonomous body (Board of 
Trustees, Indian Museum, Calcutta) set up under the provisions of 
the irdian Museum Act, 1910. Within the funds available with the 
Iadian Museum, the publication programme of the Museiim are 
approved by the Board of Trustees who also decide the number 
of copies to be printed in each case. The Government of India is not 
consulted in this matter. The Central Government's orders about 
printing and publications cannot be automatically applied to the 
Indian Museum. 

"A review of the publications programme of the Museum is now 
undertaken by this Ministry a t  the time of providing funds in the 
Budget Estimates. The funds are provided after taking into account 
the utility and public demand for particular type of publications 
proposed to be printed by the Museum and included in the Budget 
propos~ls and number of copies to be printed and the nlunber of 
copies to be sold and made available for free distribution." 

1.43. The Committee cannot help deeling that a lot of public 
money is being wasted on indiscriminate printing of publications by 
the Indian Museum, Calcutta. Over the last seven years, unsold 
copies haw ranged from 80% to 91% of the copies printed. The 
number of copies distributed gratis has ranged from one-half to one- 
sixth of the copies sold. It  might be true that these publications 
have research value, but that does not justify over-printing on the 
scale which has occurred persistently over seven years. The Cam- 
mithe have already drawn attention to the urgent need to prune 
expenditure on publications in their Thirty-fourth Report (Fonrth 
Lok Sabha). In the light of the suggestions made in that report 
Committee hope that Government would undertake a periodical 
review of publications bmaqht out by the Museum and take appro- 
priate action. , " .  



UNIVERSITY GRANTS COMMISSION 

Improvement of standards in Universities 
2.1. The Committee desired to know the steps taken by the Uni- 

versity Grants Commission in recent years to improve the standard 
of education in the various Universities and to bring the standard 
LIE education anu equipment at par. In a note. the Ministry of Edu- 
cation and Youth Services have stated : 

"The University Grants Commission, under Section 12 of the UGC 
Act, is required to take all such steps it may think fit For the pro- 
motion and co-ordination of 'University Education' and for the de- 
termination and maintenance of standards of teaching, examination 
and research in universities. For this purpose, the University Grants 
Coinmission is inter alia required to allocate and disburse grants to 
the universities for their development." 

"The Commission allocates grants to universities generally for a 
Plan period, on the recommendation of expert Visiting Committees, 
subject to the availability of funds with the Commission. The Visit- 
ing Committees review the progress in the implementation of pro- 
grammes of the univers~ties and suggest measures for raising stan- 
dards of teaching and research In different subjects. The Commis- 
sion also indicates guidelines to universities on matters referred to 
it and on problems which are related to improvement of this work. 
Other steps taken by the University Grants Commission for the 
promotion and co-ordination of university education and for the 
determination and maintenance of standards of teaching, examina- 
tion and research include : 

( i )  Appointment of review committees; 
(ii) Appointment of a Standards Committee; 
(iii) Establishment of Centres of Advanced Study; 
(iv) Revision of salary scales of teachers; 
(v) Organisation of seminars, summer institutes, academic 

conferences, etc. $ ;  y , h  

(vi) Examination Refor* , , 
(vii) Strengthening of lib&es and laboratories in Universities 

and Colleges; 



, (viri). Construction of hostels and staff quarters; 
(ix) Provision of research scholarships and fellowships; 
(x) Student Wellare programmes, e.g., Students' Homes, Stu- 

dents-Aid-Fund, Text-Book Libraries, Improvement of 
Hostels, Provision of Physical amenities, Health Centres, 
etc.; 

(xi) Travel grants to teachers and research scholars; 
(xii) Utilisation of the services of retired teachers. 

A serious difficulty in maintaining and co-ordinating standards 
of higher education is paucity of funds. For the attainment of in- 
ternational standards, it is necessary to provide adequate facilities 
in terms of personnel, equipment and other amenities, comparable 
to those available in some of the advanced countries. In view of 
the magnitude and importance of these problems considerably lar- 
ger assistance than what has been so far possible to give to the Uni- 
versities will have to bc devoted for the purpose. It is not enough 
if certaiq legal powers are given to the Com~iss!on to Sring about 
a co-ordination and improvement of standards of icaching, research 
and examinations in our universities. These powers cannot really 
be exercised in favour of these exacting objectives if sufficient re. 
sources are not made available to the Commission to deal with the 
problems in a bold and imaginative way and thus play the eflective 
role expected of it for this important and vital area. An entirely 
new approach and dimension of support for university education 
are called for " 

2.2. During evidence, the Secretary of the University'Grants Com- 
mission agreed that the improvement of standards of education is 
a most important statutory responsibility of the university' Grants 
Commissjon. He stated thdt the Commission some ,time ago ap- 
pointed a Committee to look into the question of maintenance and 
improvement of standards. This Committee came to the conclusion 
after a detailed examination of the programme that in a vast coun. 
try like India where large numbers were going to the universities, 
it would be difficult to maintain standards in all universities at the 
same level and, therefore in the expansive situation prevailing in 
the country in the field of higher education it was necessary to single 
out areas where standards could be improved much better than in 
other parts. They came to the conclusion that standards had im- 
proved very much in certain areas but standards had not improved 
in certain other areas. The witness referred to 30 Centres of ad. 
vanced study set up in the universities in which the standards could 
be compared to international standards. The witness added that 
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the strategy of the University Grants 
merit of standards in the country was 
to certain institutions which were doing work and to bring up 
thc standards in the remaining institutions to a higher level. For 
this pdrpose in the Centres of advanced study, fellowships had been 
created by the University Grants Commission to enable students to 
go to these Centres for instructions and get themselves exposed to 
the influence of these Centres. The Centres had also provision for 
enabling teachers from different departments to attend the Centres 
for about a year so that they could transmit some of the excellence 
;illen they went back to their departments. The witness sdded that 
the Commission had also started a programme of summer institu- 
tes organised for the purpose of improving teaching as well as 
modernisation of teaching, because one of the problems {acing uni- 
versities was of obsolescence of knowledge. The Commiss;m had 
also recently initiated a programme for development of science tea- 
chin:.! in colleges. 

2.3. In regard to changing the medium of instruction in Indian 
languages the representative of the Ministry of Education afid Youth 
Services stated that the Ministry was giving grants to State Gov- 
ernments for producing various hooks in Indian languages which 
would specd up the process. Fellowships were proposed to be given 
fur  tran~lrting books and for writing original books. The witness 
added that the University Grants Commission recognised that the 
medium of instruction should be in Indian languages in order to 
raise the standards. The Commission was doing all it could in con- 
junction with Government to provide the necessary instruments for 
speeding up the change-over of the medium in Indian languages. 
In a written reply, the Ministry of Education have stated that out 
of 86 universities, including deemed universities, 52 universities have 
already introduced either Hindi or other Indian languages as medi- 
I:m of instruction in addition to English. 

2.4. The Committee desired to know the action taken by the Uni- 
versity Grants Commission and universities to implement the re- 
commerxiations made by the Committee on Standards, which sub- 
mitted its report in 1965. In a written reply, the Ministry of Edu- 
cation and Youth Services have stated : 

"The report of the Standards Committee was considered by the 
Commission at its meeting held on 3rd Mbrch, 1965. The Commis- 
sion agreed that the report may be circulated to the universities for 
their vjcws and comments. Comments from some of the universi- 
ties were received. In the meantime, the Government of India set 
up the Education Commission which made a comprehensive survey 



af the  entire university &em in India including the areas of uni- 
versity education covered by the Standards Committee. It may, how- 
ever, be mentioned that some of the recommendations made by the 
Standards Committee are, under various stages of consideration and 
implementation in the universities. Mention may be made in par- 
ticular of introduction of the semester syskm of teaching and exami- 
nation and internal evaluation in some universities." A summary 
of some of the recommendations of the Committee on Standards 
appears at Appendix I to this Report. 

2.5. The Committee asked whether an evaluation of the working 
,of the University Grants Commission was proposed to be taken 112. 
'The Secretary, University Grants Commission stated that the Unj- 
.ve~sity Grants Commission "has done very good work within rhe 
framework that is given to it in the country. One difficulty has been 
the scarcity of resources and secondly, the conditions prevailing in 
the country as a whole, which are outside the purview of the Univer- 
sity Grants Commission. But as far as educational programmes are 
.concerned,. the University Grants Commission has done a very good 
piece of work and this has been commended by various peop1.e." The 
Secret,ary, Ministry of Education and Youth Services stated: "While 
broadly saying that in our view the Commission has been performing 
its funct,ions efficiently, I would also agree that we should have an 
internal evaluation of its working to find out whether in terms of its 
.objectives, it has been achieving the purpose and whether it can do 
its functions better." The witness added that "there can be no ques- 
.tion in our view of the Ministry undertaking these responsibilities 
any more efficiently than what the Commission can do. In most of 
the  countries, the work of the Universjty Grants Commission, parti- 
cularly the disbursement of grants, is done by a statutory body like 
the University Grants Commission and that itself imparts to the 
system a certain flexibility and elasticity which we cannot obviously 
hope for in the Governmental set up." 

2.6. In a note, the Ministry of Education and Youth Services have 
staled: "There is no provision in the University Grants Commission 
Act which empowers the Central Government to undertake a review 
of the working of the Commission.' Since, however, the Public 
Accounts Committee has now raised the question, the matter is 
proposed to be discussed with the Chairman, University Grants Com- 
mission with a view to seeing if a comprehensive report on the work- 
ing of the Commission, since its inception, could be prepared and the 
manner in which such a task could best be undertaken." 

The Committee enquired about the improvements made by the 
University Grants Commission in the working of universities and 



whether any changes were considered necessarg in the U.G.C. Act ia 
order to  achieve the objectives of the Commission. In a note, the. 
Ministry of Education and Youth Services have stated : 

"The University Grants Commission has been providing financia1 
assistance to the extent of Rs. 6,000 per annum for the establishment 
of a unit in the university to co-ordinate the correspondence and t h e  
work relating to schemes for which assistance is provided by the 
Commission. Recently, the Commission has also agreed to assist t h e  
universities for the appointment of a whole-time Development Officer 
in the scale not exceeding Rs. 700-1,250 to look after the work con- 
nected with the development schemes of the university. The assist- 
ance of the Commission would be available on a cent per cent basis 
upto the end of 1973-74." 

"The University Grants Commission had some time back appointed' 
a Committee to consider the problems of university administration. 
The Committee in its report has made various suggestions with regard 
to  different matters connected with the working of universities. e.g., 
appointments, admissions, examinations and university bodies. The 
report of the Committee has b?en circulated to the universities and 
their views are being elicited. Since such important matters have t o  
be placed before the university bodies it takes some time for the uni- 
versities to communicate their opinions. It is proposed that the mat- 
ter be considered by the Commission again after the views of the 
universities have been received. The Commiwion has also, on the 
recommendation of the Vice-Chancellors' Conference, set up two, 
Committees to consider : 

(i) the structure of universities, functions, responsibilities an$ 
powers of statutory bodies, conditions of service of staff, 
student participation and related matters; 

(ii) relationshi? of colleges with universities, conditions of affi- 
liation, procedure of selection and conditions of service of 
teachers, constitution and powers of governing bodies, 
university representation, student participation and related 
matters. 

The Commission feels that under the UGC Act it would be possi- 
ble to achieve the objectives of the Commission, if given larger 
rcsources." 

2.7. The Committee enquired about the functions and working of 
Advanced Studies Centres established in various universities. The- 
Ministry of Education, have, in a note, indicated that 30 centres of 
Advanced Study have been set up in various universities. A list of 



these centres is at Appendix I1 to this Report. The Ministry have 
further explained the objectives of the scheme and the manner of it? 
o~eration as follows: 

"The scheme is intended to encourage the persuit of 'Excellence 
and team work in studies and research, and to accelerate the realisa- 
$ion of 'International standards' in those fields. With this object in 
view it is proposed to give active support and substantial assistailce 
to promoting departments in the universities carefully selected on 
the basis of quality and extent of work already being done by them. 
their professional reputation and contribution to research, and their 
potentiality for further development." 

"It is intended to make a beginning of the scheme by providing 
such assistance in terms of competent and promising men and essen- 
tial equipment to university departments concerned. They would 
have a staff of professors and Readers and Research Associates' 
Fellows of outstanding ability and qualifications who are actively 
engaged in research and advanced teaching. A substantial propor- 
tion of the team would be a kind of 'floa ing staff' coming to these 
,Centres for long or short periods on deputation from other univer- 
siti~s/institutions and, possibly from abroad. Adequately staffed and 
properly organised, these departments may be expected to make an 
appreciable {nipact, direct and indirect, or raising the standards of 
teaching and research in our universities. As they would be function- 
ing on all-India basis, they should attract teachers and scholars from 
all over the country and help in maintaining and strengthening tho 
corporate intellectual life in the country. Another advantage accru- 
ing from the scheme would be that personnel trained under thic; 
scheme would in course of time be availa5le for strengthening the 
staff of universities thus helping in tiding over to some extent the 
dilgiculty experienced by universities in securing qualified and con- 
petent teachers for their departments in adequate numbers." 

"The implementation of such a programme is no doubt not easy; 
i; would need much serious thought and boldness in approach and 
planting. It, would demand cooperation and team spirit of partici- 
pants. In actual working many difficulties are likely to be faced. 
but these would have to be overcome through determined effort. The 
,Centres have been provided funds to undertake advqnce teaching and 
research. Provisions have also been made for the visit of distinguish- 
ed scientists. The Centres have also brought opt publications indi- 
cating their major areas of activities. These publications have been 
brought to the notice of the other centres. Special publications 
-resulting out of the research work of the Centres are also circulated 
.to the universities." 



2.8. The Committee enquired about the codrdination established 
between the C.S.I.R. laboratories and the universities pursuant to the 
recommendation made in 2ara. 106 of the 102nd Report of Estimates 
Committee (1965-66). In a note, the Ministry of Education and 
Youth Services have apprised the Committee of the following posi- 
tion in this regard : 

''Some of the steps taken so far by the Council of Scientific and 
Industrial Research to dwelop better contacts and research coopera- 
tion are given below: 

(i) The Chairman of the University Grants Commission (UGC) 
and some senior scientists from universities are members 
of the Governing Body and the Board of Scientific and 
Industrial Research (BSIR) of the CSIR. 

(ii) All the laboratories of the CSIR have scientists from uni- 
versities on their Executive Councils, expert panels, Scien- 
tific Sub-committees and other Committees. 

(in) CSIR awards a numbci of schemes in the Universities for 
research. The Research Committees have a przponderant 
number of scientists from the universities as members. 

(iv) CSIR has a scheme of fellowship in the universities in order 
to encourage and support research in promising fields. 

(v) CSIR supports centres of specialised r s e s r c h  in some of the 
Universities as follows : 
(1) Research School in Earthquake Engineering Research 

in Roorkee University. 
(2) Leather Technology course lor 13.5~. and post-graduate 

degrees in Leather Technology is being conductxl by 
the Central Leather Research Institute, Madras, in close 
association with the University of Madras. 

(3) Biochemicals Unit in Val!abhbhai Pate! Chest Institute, 
Delhi University. 

(vi) Most of the National Laboratoj.jes/Institutes have been 
recognised as centres for post-graduate research. 

(vii) Guest scientists from the Universities are allowed to do 
research work in the National Laboratories/Institutes dur- 
ing summer recess. 

(viii) The scientists of the following National Laboratories1 
Institutes participate in the teaching programmes in Uni- 
versities/Institutes of Technology : 
(1) Central Electronics Indian Institute of Technology, 

/ Engineering Re- Delhi. 
search Institute, 
Pilani. 
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(2) Central Building Re- 
search Institute, 
Roorkee. 

(3) Central Leather .Re- 
search Institute, 
Madras. 

(4) National Physical 
Laborqtory, New 
Delhi. 
Ahmedabad Textile 
Industry's Research 
Association, Ahme- 
dabad. 
Central Food Tech- 
nological Research 
Institute, Mysore. 

Roorkee University. 

Madras University. 

Delhi University. 

Gujarat University. 

Mysore University. 

(ix) Facilities of equipment and instruments in the National 
Laboratories/Institutes are made available to Universities 
for their research work. 

(x) At the Group Meetings with the Directors of National 
Laboratories/Institutes and Vice-Chancellors 01 'LTnivzv- 
sities held in April, 1969. th? Vice-president, CSIR (Min- 
ister of Education and Youth Services) has stressed the 
necessity for greater collaboration and intlmacy ~e tween  
the National Laboratories/Institutes and T::iwxsities :?? 
the working scientists level." 

"The University Grants Commission is having institutional co- 
ordination with the C.S.I.R. Laboratories wherever necssary in order 
to obtain advice on specific matters of academic importance. Sonie 
of the ways in which this is achieGed are enumerated below : 

(1) The scientists from C.S.I.R. Laboratories serve as expwt 
members where necessary on the E::yrt Committees 
appointed by the University Grants Ccmmission to advise 
on academic matters relating to the universities. 

(2) The research projects for assistance under P.L:480 funds 
we referred to scientists in the C.S.I.R. Laboratories for 
their expert advice, where necessary. 

(3) The text-books for being brought out in cheaper .editions for 
use by the university and the college students are referred 
to scientists in the C.S.I.R. Laboratories for their evalua- 
tion, where necessary. 



(4) Scientists working in the C.S.I.R. Laboratories are consider- 
ed by the Commission for award of National Lecturerships 
which would provide them opportunities to visit university 
departments and deliver lectures in the fields of their spe- 
cialisation. 

(5) Under th3 programme of exchange of visits by younger 
scientists between India and U.K., the scientists coming 

from U.K. are provided facilities to visit C.S.I.R. Labora- 
tories, where necessary. Similarly scientists from the 
laboratories are considered to visit U.K. under the pro- 
gramme and establish contacts with the British 
Universities. 

(6) The University Grants Commission provides travel grants to 
university teachers to enable them to visit C.S.I.R. Labo- 
ratories for participation in the Conferences etc., organised 
by them and vice versa. 

(7) The National Screening Committee for P.L. 480 projects of 
the Commission considers projects emanating from the 
C.S.I.R. Laboratories and also refer the projects for evalua- 
tion and advise.. 

(8) The university departments have organised a number of 
special courses in close collaboration and with active co- 
operation with the C.S.I.R. Laboratories. The Commission 
has also approved assistance for the organisation of a short- 
term course in Solid State Physics in the University of 
Delhi with the co-operation of National Physical Labora- 
tory, New Delhi. 

(9) Special Summer Institutes are organised by the Universities 
with the assistance of the Commission, NCERT and U.S. 
National Science Foundation, in collaboration with the 
Laboratories of the C.S.I.R. for the benefit of university 
teachers. Institutes in 'Electronics' and 'Moire Techniques' 
are to be held in the University of Delhi in collaboration 
with the National Physical Laboratory, New Delhi during 
this year." 

2.9. The most important function devolving on the University 
Grants Commission under the U.G.C. Act, 1856 is "the determina- 
tion and maintenance of standards of teaching, examination and re- 
search in universities". While the Committee recognh that m e -  
t b g  has been done in the field they feel that a lot still remains to 
3-188 LS 



be done. The Committee on Standuds of Univerdty Education a& 
up by the University Gtranta CommiWon had drawn a*ntion to 
the geneial opinion in the country that "while the quality of the 
best students is as good as ever, the average product of an Indian 
university does not compare favourably with his counterpart in some 
of the well-known universities in the world". They pointed out that 
"course of study in many universities are not related to well-defined 
educational objectives and that no serious attempt is made to eva- 
luate syllabuses in the light of modern developments". Referring 
to teaohing facilities available they stated that "conditions in which 
teaching and learning are carried on in the Indian universities and 
colleges are unsatisfactory". 

2.10. As p&ted out by the Estimates Committee* the University 
Grants Commission has a very difacdt task to perform. Its resour- 
ces are limited and its work falls in a field that essentially consti- 
tutes a State subject. The Commission has also the very dellcate 
job of ensuring that its work does not infringe the autonomy of uni- 
versities. Besides the maintenance of quality has become a pro- 
blem in the face of enormous expansion of numbers which, a s  point- 
ed out by the Committee on standards, "has diluted the available 
resources such as staff, libraries, etc." Still, as a Central agency set 
up for strengthening and coordination of standards, the Commis- 
sion has to "exercise its legitimate powers effectively", if standards 
are to be improved and maintained and the best possible return 
secured on the outlay on education. In particular, the Committee 
would like to invite attention to the following suggestions made by 
the Committee on Standards :- 

(i) Control should be exercised on the establishment of new 
universities; 

(ii) There should be a reasonably uniform system of granting 
ailWtion to colleges all over the country; 

(U) Courses of study should be ratienalhd and modernised 
in universities; 

(iv) Post-graduate institutions should fuMl requisite stringent 
cenditions, partiaalarly in respect of research and colleges 
should be encouraged to pool their rerwrnnmr in equipment 
and teaching personnel. 

(v) The best use should be made of research iaoflities avail- 
ablt in natianal laboratories, as resources are scsrce, and 
a midant  and fruitha1 d i a l w e  promoted be* the 
~hu'Si t ies  and national research labomtark. - -.--- - -C_ 

roznd Reron (1965-66). 



2.11. Oommfittee woaId suggest that the Commission &odd 
take note of the ch- ~oc ia l  values and new aspirations of the 
younger dcnemtfen and try to canalize the energies of the students 
to achieve tbe social objecttvm of the country and bring about a 
feeling of oneness among the &dent community throughout the 
length and breadth of the country. 

v 
2.12. The Univedty  Grants Commission was set up in 1865. A 

time has now come to take stock of the work done by the Commis- 
sion so far and fo chart out a course of action for the future on lines 
u7hicli would help the Commission to cope with its responsibilities 
better. The Committee note that since they raised the qu&ion of 
evaluating the working of the Commission during oral evidence, 
Government are now erspsinfng the question of bringing out a com- 
prehensive report on the wsrlJIyr of the Commission and the man- 
ner in mhkh this task sherM &e undertaken. In the opinion of the 
Committee, tkis does not a d q m k l y  meet the requirements. What 
is called for is an objective and comprehensive appraisal of the work 
of the Commission by qualified experk not connected with the Com- 
mission. The Commfttee are not in this context convinced by the 
argument advanced by the Ministry of Education and Youth Ser- 
vices that there is no provision in the University Grants Commission 
Act to undertake a review of the working of the Commission. In 
the Committee's view, the absence 02 a provision in the Act need 
not preclude Government from undertaking a review of this type. 

I The Committee would like the appraisal to be conducted early and 
/ report laid on the Table of the House. The Committee would like 

an early decisiofl to be taken on this question. 

Central Universities 
Laying of Reports of Central Universities before Parliament. 

2.13. The Committee enquired about the system of financial ad- 
ministration accounting and auditing in Central Universities (e.g. 
Aligarh, Banaras, Delhi and Visva Bharati). A note submitted on 
this point is at Appendix 111 to this Report. The Committee observe 
therefrom that each central university has either a full-time or an 
honorary Treasurer who is responsible for financial administration 
'and accounting. The statutes governing these universities provide 
for the accounts of these universities being audited bv the Account- 
ant General of the State concerned on behalf of the Comptroller and 
Auditor General of India. The universities also have s n  internal 
audit. system under the control of an Internal Audit Officer. 

2.14. The Committee drew attention to the observations made in 
Paragraph 1.24 of their 75th Action Taken Report (4th Lok Sahha) 

a decision on the question of laying the accounts of the 



Central Universities on the Table of the Parliament and inquired 
about the present position. The representative of the Ministry of 
Education and Youth Services stated that the matter was examined 
and the view taken by Government on the advice of the U.G.C. was 
that "as is the practice elsewhere, the Central universities' accounts 
should not be subjected to direct scrutiny by the P.A.C. but since 
they receive grants from the University Grants Commission any 
defects or deficiencies that are there should be examined while ex- 
amining the accounts of the U.G.C. In the case of universities, which 
are autonomous bodies. the view was held-and .quite rightly, I 
think that they should be free from the rigid application of the rules 
and regulations that apply to Government operations." The witness 
added that the matter was placed before the Cabinet also and the 
decision taken was that the Central Universities' accounts should 
not be subjected to direct scrutiny by the l b l i c  Accounts Com- 
mittee. The Committee pointed out that in the U.K. Government 
had finally acquiesced in the Auditor General auditing the accounts 
of the universities and asked whether in the light of the change in 
the position in the U.K., the question had been examined by the 
Ministry. The representative of the Ministry of Education and 
Youth Services stated "I think in the U.K., if I mistake not, while 
the accounts are audited by the Auditor General, the reports are not 
placed on the Table of the House. I do not know the precise posi- 

tion at present with regard to this matter. The position has probab- 
ly changed during the recent times." 

2.15. Asked whether the matter had been reviewed after the pre- 
sentation of the 75th Report of the P.A.C., the witness replied : "After 
this. I think, the review has not taken place. We shall go into it, 
and come to a decision." 

2.16. Under Section 12 of the U.G.C. Act, grants for maintenance, 
are provided on a cent per cent basis to universities established or 
incorporated by a Central Act in addition to development grants. 
The Co~nmittee observe from the Annual Reports of the University 
Grants Commission for 1966-67 and 1967-68 that grants have been 
paid to these universities on the following scale : 

(lakhs of rupees) 
1966-67 1967-68 

A. Maintenance Grants 328.82 534.12 
B. Development Grants 

( i )  Science Departments 46.33 27.38 
( i i )  Departments in Humanities and 

Social Sclences 40.77 18.25, 
(iii) Construction of Hostels, Library 

Buildings and staff quarters 31.32 39.39 

Total 448.24 - 619.14 



2.17. Central U n l ~ e d t b 8  in the oountry reoefve substantial ihan- 
cia1 assistance from the Untversity Grants Commission. According 
to the Annual Report of the University Grants Commission, the 
block grants given to these universities have ranged from a. 3 
crores to Rs. 3 c r o r e ~  in 1966-67 and 1967-68. This is over r fifth of 
the total outgo of the University Grants Commission on vsrionu ac- 
counts. Apart from these block grants, these universities have also 
received substantial sums from the Commission by way of develop- 
ment grants. In 1966-67, such grants amounted to Rs. 11842 lakhs 
while in 1867-68 these grants aggregated RS. 85.02 lakhs. The Com- 
mittee cmsider it essential that Parliament should have some idea 
of the way fn which these funds are being expended. 

2.18. In successive reports, the Committee have suggested that 
the Audit Reports of these universlt:es should be laid before Par- 
liament;. The matter was last brought to Government's notice by 
t!w Committee in para. 1.24 of their 75th Report (Fourth Lok Sabha). 

The Committee had then ask3d Government to come to an early 
dectsion on this question. I t  is a matter for surprise for the Coru- . 
mittee to learn that the questian still remains undecided so far 
fho:~gh about a year has passed since the Committee's report was 
submitted. 

2.19. The Committee would like to reiterate their earlier views 
that the accountability of these universities to Parliament will in 
no way clash with their autonomy in the academic field. On 
the contrary, it will make for more informed criticism of the:r 
afl'airs in Parliament. Government should after due consideration 
of this posit:on come to an immediate decision on the question of 
laying the Audit reports of these universities before Parliament, 
so that this Committee would have an opportunity to examine them 
and report to Parliament. 
Delay in submission of utilisation certificates 

2.20. Grants are sanctioned by the Commission to Universities 
and collcges for specified objects and are paid in one or more instal- 
mcnts. 

2.21. The Estimates Committee had observed in paragimaph 53 of 
its 102nd Report for 1965-66 (Third Lok Sabha) that casual treat- 
ment was given by the Commission to issue utilisation certificates 
and that the matter should be considered at a high level and suit- 
able measures taken so that such financial irregularities did not recur. 
The position has not improved since then. As against 20,859 out- 
standing utilisation certificates for Rs. 5,359.25 lakhs paid as grants 



(54% of the total grants paid upto 31st March 1966) reported in the 
Audit Report on the accounts of the Commission for 196687 (posi- 
tion on 30th April 1968), the number of outstanding Utilisation wr- 
tificates for grants paid upto 31st March 1967 (position upto 35at 
December 1 9 8 )  was 25,728 for Rs. 6536.58 lakhs paid as grants 
(56.75% of the total grants of RB. 11,518.50 lakhs paid upto 31st 
March 1967) as detailed below :- - - .. -- - .. - 

Y car NO. of Anount in lakhsaf 
CYSCS Of rupees 

-. ..----- 
. . . . . .  9 3  . . 8 11'14 

1954-55 . . . . . . . a .  34 59-34 

1955-56 . . . . . . . .  75 36.71 

1956-57 . 149 54-76 

1957-58 . . . . . . . .  162 69-54 

Utilisntion certificates for Rs. 32.55 lakhs paid as grant to Jodh- 
pur University during 1963-64 to 1967-68 and for Rs. 195 l ~ k h s  paid 
to Osinania University during 1959-60 to 1967-68 were still awaited 
(October 1968). The Public Accounts Committee in paragraph 4.421 
of its 41st Report (Third Lok Sabha, 1965-66) had suggested inter 
alia that in order to enforce financial discipline in cases of persis- 
tent default without valid reasons the question of withholding fox- 
ther grants to Universities till the utilisation certificates are fur- 
nished should be seriously considered. The Commission has yet to 
implement the suggestion of the Committee received by it in F'eb- 
ruary, 1966. Rs. 6226 lakha were paid to Osmania Univergity in 
1966-67 and 196748. The financial position of the university has 



89t 
not been satisfactory for a number of years. It  has not k e n  pos- 
sible for the Commission to get the matter investigated even though 
under the University Grants Commission Act, the Commission may 
require a University to furnish it with such information as may be 
needed relating to the financial position of a University. 
[Paragraph S(a)&(b) of Audit Report on Accounts of University 

Grants Commission for 1967481. 
2.22. The Committee desired to know the latest position regard- 

ing the issue of utilisation certificates. In a statement furnished to 
the Committee, the Ministry of Education and Youth Services have 
shown the following position as on 28th February 1970 in regard 
to issue of utilisation certificates in respect of grants-in-aidbpaid to 
the Universities and Colleges during the period 1953-54 to 1966-67 : 

-- -- 
Year Case in which grants Cases in which U.Cs. O , a  e of a e s  

were paid are to be issued i i w h c h  U.Cs. - ----- were not 
No. Amounts in No. Amounts in issued upt0 

hkhs of IJhsof 28-2-1970 
rupee 3 rupees 

TOTAL , . 39536 11510.so 23RW8 569s ,66 72.1% - - - -. - -. ---- - - -- -- -- - - -- - 
2.23. The Ministry of Education and Youth Services have in their 

note explained the reasons for non-issue of util is~ tion certificates as 
follows : 

"One of the reasons for delay in the issue of the utilisation 
cerlificoles has been the non-receipt of the audit accounts for the 



grants paid by the Commission. Ahmugh it is the resp&ibilttp 
of the Commission to certify the utilisation of the grants paid by 
it, it has to Gfer  for this purpose to the audited accounts from the 
Statutory Auditor of the grantee institutions. The Commission has 
been finding i t  difficult to obtain the audit documents for the follow- 
ing reasons:- 

(i)  The Statutory Auditors of the Government Colleges are 
the State Accountants General who conduct test check of 
the accounts of the Colleges. The State Accountants 
General who take up test audit on selective basis, which 
may be annual, biennial or triennial according to the rules 
of the Indian Audit Department, are not in a position to 
give full audit certificates which would enable the Com- 
mission to satisfy itself about the utilisation of the grants 
paid by it. 

(iii) The difficulties enumerated in (i)  above are a!so being 
experienced in regard to the issue of audit ~cxificates 
by some local Fund Examiners who have expressed their 
inability in issuing the outstanding audit certificates from 
1953-54 onwards in respect of a University on the plea that 
only test check is conducted by them. It is proposed to  
take up the matter with the C. & A.G. Furthermore, to 
obviate these difficulties in regard to Government Colleges, 
it is being examined by the Commission in consultation 
with the Government of India and the C.A.G., whether 
the requirements of the audit certificates in respect of 
Government Colleges should be dispensed with. C A G .  
has since communicated his views and the matter is being 
further examined. After the meeting of the Public Ac- 
counts Committee on 24th January, 1970, the Commission 
had again reviewed the position relating to non-receipt of 
audited accounts from the Universities. The Vice-Cham 
cellors were requested to personally look into the matter 
and as a result of the follow-up action taken by the Com- 
mission, audited accounts in respect of the grants for about 
Rs. 87.57 lakhs have been obtained. The matter is being 
vigorously pursued with the Universities. 

I t  is no doubt correct that a large number of utilisation certifb 
cates are still to be issued, but in view of the various steps taken 
by the Commission, it is hoped that the situation would improve in 
the near future. In this connection, it may be stated that the Com- 
mission has decided to appoint a special ofticer, on deputation from 
C. & A.G. ofice to look after the work relating to  the issue or outr 
standing utilisation certificates." 



2.24. During evidence before the Committee, the Secretary, M i n b  
*y of Education and Youth Services stated that the position re- 
garding the number .of outstanding utilisation certificates was not 
satisfriclory. He added that every year as many as 8,000 to 9,000 
new cases were added to the list of outstandmg utilisation certl- 
ficates which meant a heavy load on the University Grants Ccm- 
mission. The witness informed the Committee that during the lust 
two years various steps had been taken in consultation ui th  the 
C. & A.G. to expedite the issue of utilisation certificates. The uni- 
versities had been requested to keep their accounts ready by 31st 
August of the year following the financial year to which the accounts 
relate. The Auditor General would instruct the authorities under 
hu control to take up the audit of the accounts by 15th FeL!.uary 
following, so that the audited accounts were available betore the 
financial year was over. The State Governments had been request- 
ed by the Commission to have the accounts of the univers.'! r r, es ex- 
amined immediately after 31st August by the Examiner of the 
Local Fund Accounts. It was also proposed to have the acccur,ts 
of the universities audited by Chartered Accountants, which would 
involve an amendment to the U.G.C. Act. The matter had been 
referred to the C. & A.G. for his views. It has been decided to ac- 
cept the audit certificdtes issacd by the departmental auditors of 
the State Education Departments In the case of colleges. A uniform 
proforma for issuing utilisation certificates in respect of the grants 
made by the Commission had been devised because earlier a num- 
ber of utilisation certificates had been held up as the audited state- 
ments of accounts were not in proper form or did not provide 
the relevant details. A utilisation certificates Cell had been created 
in the Office of the Commission. In order to enforce financial dis- 
cipline. instructions had been issued to the Universities that the 
Commission w o u l  c mider withholding grants under section 14 
of the U.G.C. Act till audited accounts and utilisation certificates 
wele received. . I t  had also been decided by the Commission to ap- 
point a senior officer in consultation with the C. & A.G. who would 
be specially responsible for visiting various universities where ten- 
dency was heavy and take necessary steps to clear the arrears. It 
was proposed to send a quarterly report to the C. & A.G. indicating 

' the  progress of clearance of utilisation certificates from quarter to 
quarter in order to impose discipline in the various universities to 
send the requisite information and enable the Commission to take 
corrective action in time. 

2.25. The Committee asked whether the Cell created by the Uni- 
versity Grants Commission for scrutiny of accounts was adequately 
staffed. The Secretary, Minietry of Education and Youth Serviceq 

I 



;J, 
stated that the stafE was not adequate and it was propoml to ex- 
pand the Cell and get a special orHcer of a senior status especially 
charged with the task of going around the various universities and 
getting the work done on the spot. He added that the question of 
manning the cell would be discussed with the C. & A.G. 

2.26. The Committee asked how in the absence of utiusation 
certificates, the Commission ensured before the payment of f&her 
grants that the previous grants had been utilised for Ule intanded 
purposes. In a note, th'e Ministry of Education and Youth Servicee 
have informed the Committee that grants are released by the Cornr 
mission on receipt of a request from tho University alongwith the 
progress report regarding the implementation of the scheme, includ- 
ing the expenditure incurred or likely to be incurred during the 
course of the next two or three months. The grantee institutions 
have to indicate the amount receivad, expenditure incurred, unspent 
balances with them and their likely requirement for the next two 
to three months. As soon as a project scheme is completed, the 
universities are expected to furnish to the Comrnisgion completion 
documents, which iwlude the actual expenditure incurred. Grants 
paid in excess, if any, are either refunded or adjusted in future grants 
payable to the universities. The Secretary, University Grants Com- 
mission stated during evidence that "the Commission also 
received half-yearly reports in respect of the grants and 
the schemes approved by the Commission. These half-yearly reports 

indicate to us that the amounts are being utilised. They also submit 
with the half-yearly reports a statement of the amounts that have 
been actually spent out of the grants that have been given to 
them. . . . . . ". He further stated that as these universities were 
constantly visited by officers, "we are fully aware of the develop- 
ments that are taking place. Teachers also come to us from the 
Universities and we always i~qu i re  from the teachers who visit 
about the various developmental schemes." 

3.27. Asked how the Commission satisfied itself that amounts for 
which utilisation certificates were outstanding had been substantially 
utilised. the Secretary, Ministry of Education and Youth Services 
stated that, "We wouid have to look at the utilisation certificates from 
two points of view-firstly, whether there is in fact non-utilisation 
and secondly, whether there has been utilisation but because of 
various procedural and other requirements to utilisation certificates 
have not been received. My understanding is that the largest num- 
ber is accounted for under the second category. namely, the grants 
havc been utilfsed but for various procedural and other requirements 
the utilisation certificates have not been compl&d.. . . . .I have 8 



feel@$, though I would not like to state it as a fact, that in the nr& 
mipsion of utilisation certificates the ofEcens have been somewhot 
rigid in enforcing even minor requirements before such certfftcates 
are issued. We want to go into this further and a s  whether i m ~ -  
tructions could be issued providing for a certain amount of flmibilltp 
in regard to grant of utilisation certiflcatep, so that minor require- 
ments could be waived if the grants are u t i l i d  and that there i s  no 
difRculty in issuing the certificate while attending to the defect 
separately. This probably accounts for a larger figure than what 
would have bzen the case otherwise. . . . . . " The Secretary, Univer- 
sity Grants Commission stated that "the amounts indicated in respect 
of utilisation certificates do not represent any unspent amounts. The 
amounts have been spent and utilisd by the universities for the 
purposes for which they were given by the Commission. The only 
point is that the audited accounts have to be received from the Uni- 
versities in all details and thm only the Commission issues the 
utilisation certificates which is a responsibility which the Commission 
itself discharges." 

2.28. The Committee enquired whether it was legally in order to 
pay grants direct to Government Colleges. They further aslced 
whether hvernment Colleges could be deemed to be universities and 
if they were not, whether it was in order for the University Grants 
Commission to pav them graqts. The Secretary, University Grants 
Commission, replied, "Legal opinion has been taken and the Govern- 
ment colleges are approved under Sec. (2)(f) of the University 
Grants Commission Act which is the provision in the Act that makes 
i t  possible for the Commission to release grants to all institutions 
which come under th? categoly. Government colleges are brought 
into this list and, therefore, it is possible to release grants to Govern- 
ment Colleges." 

2.29. The Committee drew attention to the recommendation made 
to paragraph 4.421 c f  ;heir 41st Report (1965-66) that Government 
should consider withholding further grants to universities which had 
without valid reasons, defaulted on submission of accounts. The 
Commitke enquired whether the Commission had come across any 
such cast.:; a,):: . ithheld payments. The Secretary, University 
Grants Commiss~on stated : "In the case of a number of universities, 
we have writtm to the Vice-Chancellors and have told them that if 
these audited accounts are not submitted to the U.G.C., then the Com- 
mission would be constrained to stop grants and in one crr two c a m  
we have actutlly taken this step to stop p t s  pending submission 
of accounts." In a note, the Ministry of Education and Youtb 
Services have stated that "In two c d o d h p u r  University and 
Lucknow University-the release of grants was stopped as the 



. Universities did not take timely action to comply with the various 
audit points raised in the audit reports. Grants to some colleges 
have also been stoppedlsuspentled on similar reasans. (The exact 
number of such college8 is not readily available)." 

2.30. In regard to outstanding utilisation certificate in respect of 
the grants given to Osmania University mentioned in the Audit 
paragraph, the representative of the Ministry of Education and Youth 
Services stated in evidence that the Commission had rewived audited 
accounts of the University for the period 1953-54 to 1966-67, while 
the accounts for 1967-68 were still awaitel  Out of the grants total- 
ling Rs. 190 lakhs paid to the University, utilisation certificates in 
respect of grants amounting to about Rs. 45 lakhs have been issued 
as on 31st December, 1969 and steps were being taken to issue utilisa- 
tion certificates for the remaining amounts. 

2.31. The Committee desired to know the criterian for determin- 
ing the quantum of grants given to the universities and affilietcd 
colleges. In a written reply the Ministry of Education and Youth 
Services hav? stated that in the case of Universities, the Commission 
generally allocates grants for a plm period after the developmental 
requirements of the universities have been assessed by the Visiting 
Committee. The Committee while recommending grants for 
different purposes take into account the stage of development 
of the University, the special requirements of the region and the 
needs of different departments. In the case of affiliated colleges, the 
Commission has laid down ceilings of grants to be provided for 
development for a plan period. Within this amount generally the 
proposals of the colkges are examined on merit and the quantum of 
grant to be made determined. 

2.32. The Committee are concerned to note that the University 
Grants Commissioa has not furnished certificates of utilisation in 
respect of substantial amounts of granb given to several universities. 
Out of 39,536 cases of grants amounting to Rs 115 crores given 
daring the period 1953-54 to 1966-67, utilisation certificaks were 
ontstanding; as on 28th February, 1970, in 23,888 cases (72 per cent) 
involving grants paid as far bsck as 1953-54 i.e. more than 16 yeam. 

2.33. The Committee were assured by the University Gram ts 
Commission in the coarse of evidence that the nol~issue of utibation 
artificrks in tbasc need not be taken as implying that the 
universities concerned bed not u t i l i d  tbe granb properly. The 
Committee would Pal happier if the Untvdty  Ororb Commfrla 
emld obtain auditad .dcountr from B e  rrnivcnftjer In alI thee a= 
and 1 0 W y  ibtll tbut the gmatr l iven have been propclrly apanddd. 



2.34. The Commltbs note that &ere us certoia tWlhltlw In 
taking the audited accounts 8s the basis for certihtien of eqwadb 
ture incurred by the universities against various grants. The Cam- 
mittee suggest that this question should be examined in consultation 
with the Audit in all its aspects and a suitable arrangement w d  
out. It l o u l d  also be examined as to what extant the proeedmrl 
requirements have stood in the way of issuing utilisation esrtLfj~.ta 
so that they could be streamlined or even done away with, ib they 
serve no essential purpose. 

2.35. The main reason advanced by the Cornmission for delay 
in issue of utilisation certificates is the failure of the grant- insti- 
tutions to sumly audit certificates about the utPisation of the grants 
paid to them. The Committee are not able to attach much weight 
to this plea as the Commission after tendering evidence before the 
Committee on the 24th January, 1970, addressed the Vice-Chancellors 
of the Universities on the subject and by the 13th of March, 1970, they 
received audited accounts in respect of grants for about Rs. 87.54 
Iskhs. This gives the Committee the impression that the Commission 
had earlier failed to pursue the matter either energetically or a t  the 
proper level. 

2.36. The Committee note that the Osmania University had still 
to render accounts for grants aggregating Ra 1.45 crores out of rranb 
totalling Rs. 1.98 crores paid to it. As the financial position of this 
universitv hss been slated to have been not very satisfactory for a 
number of g e m ,  the Committee would like the University Grants 
Commission to have the matter specially examined. 

Expenditure against centenary grants 

2.37. In 1956. the Commission sa?lctioned centenary grants of 
Rs. 100 lakhs each to the universities of Bombay, Madras and 
Calcutta to be spent on their development. The p a n t s  actually paid 
upto 31st March, 1968, however, were--Bombay Rs. 79.75 lakhs, 
Madras Rs. 1CO lakhs and Calcutta 79.75 lakhs. Of these amounts 
Rs. 37.50 lakhs, Rs. 24.00 lakhs and Rs. 8.00 lakhs respectively ue re  
fo; funding certain endowment. 

2.38. Although before taking up construction, Commission's a p  
proval of the plans estimates is necessary, the Bombay University 
undertook swen works costing Rs. 41-48 lakhs without such 
approval and debited the expenditure against the centenary grants. 



2.39. Without Commission's prior approval the University of 
Madras spent Bs. 50.37 lakhs upto March 1 9 B  on construction of 
centenary auditorium against the approved estimate of Rs. 52 lakhs. 
The reasons for the increase in cost were not available (March, 1969). 
[Paragraph 6 of Audit Report on the Accounts of University Grants 

commission for 1967-681, 
2.40. The Committee desired to know whether the University 

Grants Commissicn was satisfied that the expenditure of Rs. 41.48 
lakhs incurred by Bombay University was necessary and whether 
the buildings were being utilise3 for the p.urpose intended. In a note 
the Ministry of Education and Youth Services have stated: 

rC "The Commission is satisfied that the expenditure of Rs. 41.48 
lakhs was necessaxy and no portion of it was avoidable." 

"The building accommodates tho Departments of Statistics, 
Mathematics. Centre of Advanced Study in Mathematics, 
Computor Centre and Business Management. Earlier, the 
building also accommodated some of the departme~lts of 
Languages but due to the increased requirements of space 
of the Centre of Advanced Study in Mathematics, the 
d?partments in Languages had been shifted to another 
building. The Department of Statistics was previously 
located in the East Wing of the main building hut with a 
view to have co-ordination in the Departments of Mathe- 
matics. Statistics and jn Centre of Advance3 Study in 
Mathematics and Computor Centre, the Department of 
Statistics had been shifted from the East Wing of the mai.1 
building to the building under reference. The Depart- 
ment of Applied Psychology has been accommodated in 
the main building." 

2.41. The Committee enquired whether, after having approved 
an estimate of Rs. 32 lakhs on the construction of centenary audito- 
rium by the Madras University, the University Grants Cornmiasion 
kept a check over increase in expenditure. The Minietry have stated 
in their note: 

"The Commission had agreed to an allocation of Rs. 22 lakhs 
out of the Centenary Grant of Rs. 1 cmre for Centenary 
Auditorium in Madras University. The estimates for the 
steel frame work of the Auditorium duly arrtitied by the 
Chief Engineer, P.W.D.. Madras for Rs. 9,36000 were aC- 
cepted by the Commission in July, 1958. Subsequently the 
Commission accepted the tendered cost of the gencml buil- 
ders work of the Auditorium for Rs. 18.86,319 in June, lm 



The tendered cost for electrical installations amountinq 
to Rs. 1,71,082 was accepted by the Comrnis~ion in Decem- 
ber, 1984. Thus, the total cost accepted by the Commieeion 
for Centenary Auditorium amounted to Rs. 29,@3,401 or say 
Rs. 29,Q4,000. Later a proposal from the University to 
provide a further grant of Rs. 10 lakhs towards the cons- 
truction of the Centenary Auditorium was also accepted 
by the Commission. The Commission had thus expected 
that the cost of the Cmtenary Auditorium would be about 
Rs. 40 lakhs. Subsequently, the University reported an 
expenditure of Rs. 42.67 lakhs. In view of this the Com- 
mission requested the University to intimate the estimated 
cost of the Auditorium." 

2.42. As the p a n t s  were given to these universities for a special 
occasion (i .e.,  their centenary), the Committee do not wish to wm- 
ment on the indulgence extended to the universities by the Univer- 
sity Gtants Commission in the matter of application of the funds. 
The Committee wodd, however, like to point out that over 50 per 
cent of the grants given to one unlverslty, i.e., Bs. 56.37 Iakhs, was 
expended on the constrnctiou, of an Auditorium *ich was initially 
estimated to cost of B. 32 lakhs. The Committee feel that in the 
existing dtustha in the corntry wbere, as pafnkd out by a Worn- 
mittec appointed by the University Grants Coxumidon, anivusith% 
arc not even able to pmvide, due to eabstrafats on resources, adequate 
laboratory facilities, books etc. so bad4y needed for raising standada 
in science priorities in spending funds earmarked for education h v e  
to be of a dlflatnt  order. 

Non-submbion olt Completion Certificates 
Audit Patagnaph : 

2.43. Rs. 49.02 lakhs were sanctioned as grants to 13 universities 
during October, 1957 to December, 1965 for construction of buildingk 
Though these wwe ststed to have been completed in 1966 and 1967, 
the necessary completion certificates required for payment of the last 
instalment were awaited (October, 1968). 
[Paragraph 4 of the Audit Report on the Accounts of U.G.C. for 

15387-681. 
2.44. In a note, the Ministry of Education and Youth Services have 

.etated: Yhe completion certiAcata has been received in 
four projects, Besides, completion certificate for phase-I of another 
project ha8 a h  been received. For the rest of the prajects, the 
matter is being pursued vfgoraurly with the univcroities." 

-.-.- 
*Rero t on St- of Uaim&y Education. 



"'I'he question of prescribing a time limit for the -pletion 
buildings by the institutions has been referred to an Expert 
Cb-ittee (which includes ofRcers from C.P.W.D.). The mattm 
would be considered further by the Commission in the light of 
views of the Committee." 

''Grants for approved building projects are released in suitable 
inskhents  dep?ndhg Upon the actual expenditure incurred by the  
Universities and their requirements for the next two to three monw,  
However, the first instalment of the grant may be released as soon 
as the Institution intimates that it is in a position to undertake the 
construction work." 

"No assurance is obtained from the grantee institution before 
paying grant that the Institution would be able to o b t s i ~  building 
material, etc. without loss of time." 

2.45. At the instance of the Committa?, the Ministry of Education 
and Youth Senices have furnished a list of UGC's publications bas& 
on the reports submitted by its committees etc. (Aprcndix IV). 
The Committee find from the list that since 1961, the Commission 
have appointed 39 committees. 

2.46. The Committee are not happy over the delay on the part 
of the universities in furnishing completion certificates in respect of 
buildings, tor the construction of which grants amounting of Rs. 49 02 
lakhs were sanctioned by the University Grants Commission between 
October, 1957 and December, 1965. The Committee note Chat the 
general question of prescribing a time limit for completion of krild- 
bgs by the universities which are aided by the University Grants 
Commission is under the consideration of an Expert Committee. 
The Committee would iike the examination to be speedily completed 
and a procedure also to be evolved for making release of grants for 
construction of buildings progress-oriented. In all canes where 
completion certificates have been, pending for over a year, a suitable 
deadline should be set for the rendering of the certificates. 

2.47. The Committee are also not in favour of #e university 
Grants Commission constituting m m i t t e u ,  to examine ques-s of 
this nature which would be more speedily d i s p o d  d by normal 
administrative Since 1981, as many as 39 committees 
were constituted to go into various matters that came up bodore the 
Commission. ~t would also appear that in a number of eobcs the 
appointment of committees had not p a r t i d u l y  helped b rpesd UP' 
decisions. The Committee would, therefore, We tbe ~ n f v d t y  
Grants Commlssion to enmre that in futrue, cornmittem u e  e d i -  
tuted only for examinstion of questions of mbrkrtt.l w n e e p  

which merit examirutioa by a compact body of erperb. 



2.48. In April 1861, Delhi Univenity purchased a priuUng preu 
from a Arm fa Rs. 1-62 lakhs. The press undertab printing far 
outdde bodies dm. According to the proforma oc~ounk pnpered 
by the Univendty, the press wtained a net loss of Rs. 1.86 I.lrh. 
upto 186647. The cost of the press and the lorrses were met out d 
gnu& paid by the Commlsdon. 

2.49. Physical verification of stock conducted in DecembeF 1967 
ah- shortage 04 12,880 Kg. of type material (value Ib. 80,000). 
The rhorhge included type material worth Rs. 29,000 stated to have 
been purchamd by the Superintendent of the press without prior 
sanctioa of the competent authority. No responsibility for thin 
shortage has been Axed so far (November, 1968). 

paragraph 126 of Audit Report (Civil) 19dBj 
260. The Ministry of Education and Youth Services informed 

Audit in November, 1968 of the following reasons for the losses in- 
c u r d  by the - 

Before the press was taken over in April, 1961 from the 
private party, the workers were being paid consolidated 
salary. Mter take-over, regular pay scales and alluw- 
a c e s  as admissible to other University PrnpIoyees were 
grented to them which increased the expenditure; 
The schedule of rates for printing which was prwcribed 
in 1855, was not in keeping with the rates of printing 

of comparable standard or with the expenditam 
after the University had taken over the press. The rates 
were, however, increased from April, 1986 for outside jobs 
and from 1887-68 for inside jobs; and 
The out-turn from the Press machinery was low as it had 
become wornou t, 

2.51. The Ministry had clu, stated in November, 1968 tbat W 
entire future retup of the p m  was under d e w  of the U n i W t y  
authorities and that a flnal d W o n  as to the manner in which the 
Press was to be run was under amideration. 

2.52. In a note submitted to the Committee, the MMstrg of Edu- 
cation and Youth Sewices have Stakd: 

'Ths prfvata prwhg prau wa8-43 in the uni-tlr 
prcsad#r u par qpmment entend into in 1w. Tb. 
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rgreement was for a palad d $lx ycnu+ mdb# Slth 
March 1961. In the event of termination of tbt Ucmm, 
the agreement provided for taking over of the macNnea 
aOc. d the RUM by the Univmdty at i t s  discretion And 
option on the barlls of valuation by the Controlkr af 
Printing and StrtfonCry, aSvcCnnnent of India, N t w  
Delhi!' . . .  

"Accordingly, the University of Delhi purchased the Press in 
April, 1961 on a payment of compewrtion of Eb; 1-02 
lakhr. The valuation was also dow by a Cmomaitbae 
which COIlsi8ted, among others, of the then CoDtroIb. of 
Printing and Stationery, Governm~at of India, New 
Delhi Another reason for taking o w  private prar mu 
that the Univeroity Grants Commirsrion bad ob#r*sd 
that the proposal of the Delhi University for the establish- 
ment of a new printing preslr muld be very expensive, 
as  it would have involved expenditure of Rs. 5,3O,OOO sx- 
cluding construction of building at a sum of ICI. 141 
lakhs. The purchase of the Press from private f b l  wos, 
therefore, considered cheaper." 

Urhe University has not replaced the worn-out machinery so 
far, as the proposals for modernisation of the entire press 
is under active consideration with the possible Anancia1 
assistance from the Ford Foundation Grant." 

'The future set up of the pness is proposed to be entnuted to 
a Tlechnical Comnrfttee before implementation" 

2.53. The Press suffered a loss of Bs. m 0 8 9  during the year 
1867-68. During 1968-69 it earned a profit of Rs. 15,853. Tbe reamm 
for losses in the past have been investigated by the Committee 
appointed for the purpose and further enqufry Q going on. The 
aq* - h9tmne WBfhe qtlertlcmor a b b @ e 8  of * 
metmid (12,IMO Kg.) and suiteMe Iegal letion is propornd b .be 
MrrnogdrritthtpasormdoandrerpraaML&ftu~b&ldntrrg~ 
wuy legal opinion. The case ir mrQr active amddarati.oar .of @he 
UntmsiQ. 



Audit Paragraph: 

2.53. Under the University Grants Commission Act, 1956, the 
Commfasion is empowered to @ve grants to Universities establish- 
sd or incorporated under Central or Shte Acts and to such other 
Wtutioar ea may, in consultation with the Universities concerned, 
4a mrpliaed by the Commission in accordance wi%h the regula- 
tions made in this behalf under the Act. Although the Institute of 
EoaPlomic Growth, Delhi, does not satisfy any of these conditions, 
the Cammission has been paying grants to this Institute (throqb 
the Delhi University) since August, 1963 for conducting a teaching- 
cum-training course in research methodology for the benefit of 
Ph. D. students and economic investigators. In August, 1966 the 
Commission decided not to pay further grants to the Institute unless 
it became either a separate department of the DeIhi University or 
a part of the existing Department of Economics of that University. 
However, without actually insisting on compliance of this condition, 
mnts were continued to be paid to the Institute upta Mgrch, 1868. 

2.56. The grants irregularly paid to the Institute upto March 1968 
were Rs. 4.12 lekhs. 

[Paragraph 125 of Audit Report (Civil) 19681 

2.67. The Committee desired to know as to why grants were paid 
the Institute of Economic Growth, Delhi in contravention of the 

provision of University Grants Commission Act, 1966 and what 
reaaoarr weighed with the Commission in continuing payment of 
Wtrr avcnr after a decision was taken in Auguctt. 1856 not to pay 
kther granb to tbm Institute unleea it became either a separak 
-ent of the DoU University or a part of the existing Deprrt- 
ment of homier. fn a note, the Mfniotry of Education and 
Youth SanAm have stated: 



University Grants Cornmimion on the recommendatim 
of the Delhi University. This course was meant to give 
p d h i n a y  training to prospective Ph. D. utudentr, 
teachers d Delhi University and economic investigators. 
Recurring assistance towards this scheme was later ex- 
tended upto S l d  March, 1967 on the request of the Delhi 
University. On recommendation of an expert cpmmittbe 
and on being informed that the Institute of Economic 
Growth had been conducting the course in close collabo- 
ration with the School of Economics, Delhi University, 
the Commission agreed to continue its assistance towards 
the scheme at the existing level till 31st May, 1968." 

"All the grants on account of Research Methodology Course 
at the Institute of Economic Growth were released to 
D e w  University and not to the Institute of Economic 
Growth. There was, therefore, no contravention of the 
University Grants Commission Act, 1956. It  also foilows 
that there is no question of regularising grants paid to 
the Ddhi University as there was no violation of the 
U. G. C. Act." 

"Initially, the Commission approved in January, 1963, the 
proposal of the Delhi University for conducting a five 
Month Course of training in Research Methodology at 
the Institute of Economic Growth. The Commission's 
assistance was limited to a period of three years during 
the Third Plan period. On the request of the Delhi Uni- 
versity, recurring assistance towards the scheme was ex- 
tended upto 31st March, 1967 and it was proposed to have 
the scheme examined by an Expert Committee before 
any further assistance was considered." 

"In August 1966, the University Grants Commission consider- 
ed the proposal of the Ministry of Education @g 
the merger of the UNESCO Research Centre on Sodal 
and Economic Development in Southern Asia, Delhi with 
the Institute of Economic Growth and agreed that if 
assistance is to be given to the Institute of Economic 
Growth for its merger with the UNESCO Research Cen- 
tre, it would be necessary for the Institute, as in the 
case of the Delhi School of Economics, to be either a 
separate department of the University or a part of the 
department of Economics (Resolution No. 32 of 3.8.1868). 
The q W o n  of conthing awistance tawarda the Re- 
rearch Methodology course was not considered by the 



CanmhIa at * meeting and this rmohrtiaa k, them 
fare, sot applicable to the scheme.n 

"The question of further continuance of the scheme of Re 
search Methodology Course was again considered by thp* 
Commission at its meeting held in September, 1968 o n  
the basis ot the report of an expert committee and the. 
clarifications given by the Institute in regard to some 
academic details of the course. While considering this 
proposal, the Commission was aware that in August, 1966 
it had agreed that if assistance is to be given to the Insti- 
tute of Economic Growth, it will be necessary for the 
Institute, as in the case of the Delhi School of Economics 
to be either a separate department of the University or a 
part of the department of Economics. The Commission 
desired that the Institute of Economic Growth be re- 
quested to run the course of Research Methodology in 
cooperation with the School of Economics of the Delhi 
University and that in the light of this, a revised proposal 
received from the Delhi University was consideked by the 
Commission at its meeting held on February 1, 1967, and 
the Commission agreed that the Delhi University be 
assisted at the existing level for the continuance of the 
Research Methodology course at the Institute of Econo- 
mic Growth. Delhi till 31.5.1968. The Commission also 
reiterated its earlier decision that if the Institute is to be 
assisted by the U. G. C. for any purpose, the suggestion 
made earlier that it should either be a separate depart- 
ment of Delhi University or a part of the Department of 
Economics should be pursued further." 

2.58. "It will be observed that the Commission's decision of 
August. 1966 related to the grants which were required by the Insti- 
tute of Economic Gms-th for its merger with the UNESCO Research 
Centre of Social and Economic Development in Southern Asia, Delhi. 
This decision was reiterated later only to emphasize it and not to 
wthhold payment of grants to the Delhi University for running the 
cwse upto 31st May 1968." 



kW. The UmwtUtta (la not wbh to be anderskad rs w e s t 4  
tklitl4e mtk htttub isha8 W h y  e!bubgdcled, b d  the 
Q.4&C.battlaounttimePadsll W m t l o n  te em+lgb (bt ban- 
cdWl adawurce to an drcrrtdcwal tnstttrt#m k9 glven Btrlcrtly in tennr 
d the Ad. 

Audit Paragraph: 
2.61. During 196460 to 196661, Government of India, Govern- 

ment of Uttar Pradesh and University Grants Commission agreed 
to finance certain development and other schemeo of Banaras Hindu 
University, such as setting up of a translation dl, maintenance of 
beds at the hospital attached to the College for Medical Sciences, 
constrvction of building for the Law College, etc. But payment of 
the necesfory grants by them to the University was made from six 
m m t b  to two years after the approval of the schemes. In respect 
of a few schemes, the Commission did not pay any grant es the 
University continued to incur ewnditum either in excess of the 
ceiling prescribed by them or after the exipry of the Third Plan 
period &out their prior apptaval. without waiting for funds 
from the grant& and by obtaining overdrafts fnnn the State Bank 
of India, the University, however, implemented the schemes. On 
those overdrafts the University ha8 to pay Its. 0.95 lakh as interest 
(7 per cent to 74 per cent) to the Bank during 196568 and 1966-67. 
This expenditure was eventually met out of the maintenance  rants 
paid by the Commission to the University. 

paragraph 127 of Audit Report (Civil), 10691 

2.62. In a note, the Ministry of Education Monned the Com- 
mittee of the following position: 

"Out of 180 development schemes referred to in para, the UGC 
is cmcemcd with only 88 ahemes. Of there, 48 rre mwh 
where either no request tor release of fw& was -4 d m  tBe 



About 1 monf4 tscam 
About 2 month 11 aaaa 

About 7 months l a s e  
About 16 mattha 2 e u w  
About 18 month# lcsse 

ThedsenudforhmdssaueivedhmtheuniversitiaLrslftoedfn 
the (hnmbsh'r  ofeice and ln many marry ref~l~nces h v e  to be 
mado to the univen1tb for m b g  detailed information and clrul- 
Rcrtlon on various points. h n e b m ,  complete information is 
not mmeived from tbe urdwrrsitia and the matter has to be re- 
i d  bdr to them It will be o ~ c d  from the analyris of the 
(b oun indicated rb6va, that the time lag of more thnn six months 
is only in reape  of 4 cam.  The position about theee four cases is 
i-td below: 
( I )  Recumng grcmt fcn Science Deportmenta. 

The University claimed grant on rcoount of expenditure incur- 
red during 196666 for salaries etc. of additional staff auctioned by 
the Commission for science departments during the Third Plan on 
28-3-1066. CettPin cloriticotions were sought from the University in 
April, 1866. Points were &rifled by the univeraify in July, lB66. 
An 'on accomt' grant of Rs. 2 U h s  was sanctioned to the udwr- 
sity in October, 1966. 
(2) Inkqtrffrd cowre in Tedmokgy--Pay of Staff. 

The University asked for iunds for this scheme on 31.3.1966. 
Clarification was sought from the university on 30th April, 1986. 
The Patwntiy supplied the requisite information on 11.1.1867 and 
the rrrrctton was mod on 8.21967. 

(3) PfM wet of ths Five-year Integrated courn in Technology a*d 
J W m ~ q p P a g  of stag. 
The Uniwrdty u b d  for iun& on 6.11986. Clarification wm 

m@t hm the UnfYItlIv on 30.4.1966 to which the Vnioarsfty re- 
PUsd am ll.l.W7. drnrtiam waa issued on 8.2,lW. 



(4) c a l w w  cmd dev4Qp?nent of We Dcprrrhncnt of b#iJ#Ol 
T-Pw .of Sk8. 

The U a i d Q  a8ked for funds on 6th January, 1968, Chrlfbac 
Uon was sought on 5.41966. The UniveFSity supplied the requlrlk 
intonnation on 8th February 1967 and the sanction was issued on 
25th February 1967. 

'St would thus be seen that there has not been a substantial 
time leg in the receipt of clarification from the University and the 
hinu of sanction letter. The time taken is on account of procedural 
forrrraliUe8." 

"The podtion about development schemes referred to above, 
from the point of view of demand for funds made by the university 
is 8nalysed below: 

(1) Number of cases in which no demand for funds was made 
by the University during 1965-66 and 198667. 

(2) Number of cases where demand for funds was made by 
the university during these two years but the chiftca- 
tion and documents asked for by the Commission ware 
not supplied by the University till 31st March 1961-1. 

(3) Number of cases where demand for funds was received 
a few months before the close of the year 1066-67 and the 
University did not supply the information/clariftcatio~'~ 
asked for by the end of 1966-67--3. 

(4) Number of cases in which demand was received from the 
University for funds during the period under rwiew 
but the grant was not released as the University had 
d c i e n t  unspent balances. 

(5) Number of cases where the University continued to in- 
cur expenditure after the close of the Third Pian period 
against the Third Plan sanction without the approval of 
the Commission and where funds were not ralsaeed 
either because the univemity had unspent balances with 
it or the amount due was to be adjusted against the 
Fourth Plan allocation-5. 

In some cases it is felt that the universities went on incurring 
expendtiure even after the close of the Third Plan period winst  
the allocations made during the Third Plan on the ansumption that 
the wutitised allocation could be carried over to the Fwrth Plan. 
The Commission had, however, decided that the unutilfsed alloca- 
tion of the Third Plan for equipment and boob could not be w r i e d  
over to the Fourth F%n and krpred at the end of the Third Plan. 
Howwsr, commitments rnade in the Third Plan against tbs Thid 



FIM allocation which could not be honoured by the Ckwe of .* 
'PhW Plan perfoe! would be a charge on the FourUt Plan oIlocr- 
ti- 

The Commfssion has impressed upon the univemity to see that 
the progress reports for release of grants are sent wen in time wi$h 
all rdwant  information so that grants could be released in time. 
The Codes ion  also keeps the University in funds for a particuIar 
&me to enable it to meet anticipated expenditure for two to three 
months. The University is also making every effort to avoid resort; 
ing to overdrafts. This is evident from the following figures 'di 
interest on overdrafts paid by the University during 1986-70 : 

1966-67 . . Rs. 30,000 
1967-68 . . Rs. 45,000 
1m-69 . . Rs. 2,000 approx. 
196870 (Till 19.1.70) Nil. 

(The University has infonned that they do not expect to take any 
overdraft during the remaining part of the current year).'' 

Audit Paragraph: 
2.64. The salary scales of the teachers of Central Universities 

were revised from April 1966. In May, 1966 the Commission inform- 
cd the Univedtim that pay of a teacher in the revised scale should 
be fhl at the rune stage at which he was drawing his salary in 
th. adding wale and, if there be no such sWge in the revised mde, 
it h ~ l d  be ikrd at the next etr* without oitecting hia tw 



drlcdtnanmszbt. T h t P m o d e o f p a ~ . f l r r b l n n ~  u w  
a ~ ~ d ~ o r t e a n h e F l & u t e d ~ b s b ~ t h r a ,  I- 

juniors. On representation from them, the Commfasion decided h . 
December 1966 that the pay of a teacher in the revised scale should 
be $xed at the sta* next above the one in the existing scale on 
l.CiM# or, at  the option of the tmcher, on the datt! of his fib. 
eminent in the existing scale; and the next increment in the r&rb 
ed #ale should be allowed after full one year's service at that rstpee. 
'l%e Universities revised the pay flxation cases accotding(ly. The 
amoupt overpaid according to the Commisdon's earlier formulr 
wm Rs, 61,682 wbich was written off by the Commission in May 
1960. I 

[Paragraph 128(ii) of Audit Report (Civil), 19891. 

2.65. The Committee asked why the possibility of an anomaly aris- 
ing hPm the Commission's original formula of Axation of teachers' 
pay was not foreseen. In a written reply, the Ministry of Educa- 
tion and Youth Services have stated that : 

"The Coxnmission could not apprehend at the time of pres&- 
ing the origin01 formula for fixation of pay of ktachers that an one 
aorly of ttris type would erim and a c t  a large number of teachers. 
If w o w  hewever, be appreciated that anomalies come to light only 
when the formulae are aatually adopted in individual cases. This 
sbonia)g ocrukl thus be known only after the universities had examin- 
ed the irrdividud cases in the light of the original fonnula prescribed 
by the canmidan. Since this anomaly dected a large section of 
th tea- the Gommieaion thought it desirable to oonsider this 
ohosla and accordingly the matter was placed befom the Committee 
of ViEeCbPooellors of Central Universities at its meeting held on 
tbe 1st December, 1966. On the recommendations of the Conunitfee 
of VitA3amdlo1.~ of the Central Universities, *e Commirwton 
accepted the change in the formula for fixation of pay." 

"Some of the Universities had already given effect to the origSnal 
formula for fixation of pay and the teachers were paid accordingly. 
As a result of the change in the formula, some overpaymente result- 
ed in certain cases. Since the overpayments were not due to the 
fault of the concerned individuals or any misinterpratrtion of the 
order or error of calculation, the Commission dedded to waive the 
recovery of overpayments made in this behalf." 



2.68. The Audit Report on the accounts of the Banarm Hindu 
University for the year 1962-68 also showed that m a c h b f y  rhd 
equipment worth about Ra. 1 hkh purchased for the college d Mia- 
ing and Metallurgy had been lying idle for want of elecfric power, 
etr., for the last 10 to 15 years. The present position about the utili- 
sation or otherwise of the equipmentlma~hihery is not available in 
the Commission's omce (June, 1968). 

2.69. The Commission has no machinery to keep a watch o m  
proper utilisation of the equipment purchased out of the grants sane- 
tiotted by it after receipt of the utilisation certificate. It has been 
c;utcd that as soon as u t i h t i m  ce*cates are issued, no watch 
can pogibly be kept over the use of assets acquired from the grant. 
It is for the grantee institution to put the equipment acquirtd out 
of the grants to proper use. 

[Paragraph 3(ii) of Audit Report, 1966-671. 
2.70. The Ministry of Education and Youth Services have in- 

formed the Committee that :- 
"The Banaras Hindu University had intimated in October, 1968 

that none of the equipment was lying idle at present in the college 
of Mining and Metallurgy." 

As regards the question of keeping a watch over utilisation of 
equipment purchased out of grants given by the Commission, the 
Ministry of Education and Youth Services have stated that :- 

"Grants for the purchase of equipment are sanctioned to the 
unfoarrdties on the bsb of requirements assessed by the expert 
c0- set up by the UGC/AICTE. The C o ~ m  has im- 
m8sed upon the uniwmitieg that the equipment acquired by them 
should be put to uss a8 won as possible after their receipt." 



* ,  

g m u ~ g i v s a b y t h e ~ ~ ~ ~ ~ ~ ~ f i i i # d .  A- 
sst t~ by the University Grrnb aammtria! b m at r(udub 
of t lnfvdty edumtion had dnm 8t@tJ#lb fbe % 
~ r y a t n s t t h e ~ o f b a f l d i n g u p b l l a p p n t o r a t p k a s r  
wbere QoJieed and trained people m not available to hradle them" 
!&at Committee wsnt on to say, 'We und.rsturd that in some & 
pvtalFnts very little work has been dont fa spite of W d g  &p. 
meat. We need hrdly add that in smb immedtrte stew 
should be taken to transfer the equipment to the departments when 
it caa be used more dfectjvely." To emme pprposdpt utilimtlo 
of large sums of money whlch the Comddon is annually giving to 
the universities for equipment, it ought to have some kind of a ran- 
dom cbeck, coveringrino at least costly eqaipmants pnrubased by the 
universities The Committee would like the University Grants 
Commission to consider, in coneultatloa wltb tbe rmivastties, how 
best a brad system d checks could be devised in this regard. 

G m t  to AnnuMW University : 
2.72. The accounts of Annamalai University disclosed umpent 

pan t  of Rs. 20.39 lakhs on 31st March, 1967. The University had 
also drawn overdraft of Rs. 9.36 lakhs on that date and had paid 
Rs. 0.78 lakh as interest on overdraft. The unspent grants on 31st 
March 1968 were Rs. 5.04 lakhs. Apparently. the unspent grants 
were being utilised by the University for its normal expenses. 

2.73. The audited accounts for 1966-67 showed an overpayment 
of Rs. 0.27 lakh as grant to the University but the Commission had 
not recovered the amount (October 1968). The overpayment had 
resulted from inclusion of inadmissible items of expenditure in the 
accounts by the University. 

[Paragraph 8 of Audit Report, 1967-681 

2.74. The Ministry of Education and Youth Services have inform- 
ed the Committee that : 

"The original para is based on the observations made by the 
Examiner, Local Fund Accounts, on the accounts of the University 
for the year 1966-67. The University had informed the Commission 
as well as the Examiner, Local Fund Accounts, that the total unspent 
balance available with the University was Rs. 10,88,012-17 whereas 
the deficit on grants to be received from the UGC was Rs. 14,73,4lb.17. 
Thus the University had to claim a sum of Rs. 3,87,403/- from the 
Commission." 

"In this connection, it may be stated that the Udvenlty Chants 
Conmiseion has permitted the Univcnities that it would hvoc no 



ob- If the U m i f i ~ r ,  t-porarlly reappropriate from funub 
paid by .the uw for 0th- 8hm or schemes to meet the expen& 
kue in a ~~ pmvided that total expenditure an rurg 
partic* -8 not exceed the cost sanctioned by the Cam- 
mission. While the baminer,  Local Fund Accounts, has noted this 
poorition, he has pointed out as follows:- 

'The amounts so appropriated temporarily have not been' cre- 
dited to the scheme from which it is drawn or in the a l t em-  
tive, the Registrar should have taken early action to refund 
the unspent balance of grant to the U.G.C. The University 
has not taken any action in this respect. The grant appm 
priate register is not maintained properly till this date, wen 
though the defect has been pointed out in para. 24(3) of A d i t  
Report. Only entries regarding the receipt of grant for the 
various schemes have been made. As regards expenditure 
from various schemes, no entries are made and the balance 
of grant at the close of each year was not arrived at. Hence, 
it is not possible in audit to reconcile the discrepancies be- 
tween the figures in the Annual Accounts and the grant a p  
pmpriated register.' 

.'The University has been asked to clarify the position with re- 
gard to improper maintenance of record of receipt, reappropriation 
and espcnditure, etc. The matter is being pursued with the Uni- 
versity." 

"With regard to the second objection, it may be stated that there 
1s no 'overpayment' of Rs. 27,000/-. The audit has not admitted 
certain items, amongst them is the payment of Rs. 20,000/- to the 
Tamil Nadu Government by the University for purchase of a mecha- 
nised fishing boat. This is an approved item of expenditure. The 
University has informed that as required by the Tamil Nadu Gov- 
ihrnmt.nt, thc Univtmity paid the entire cost of Rs. 20,000/- for the 
boat as advance payment. Subsequently, while taking delivery of 
the boat, some defects were found in the engine and the boat was 
returned to the Fisheries Department of the State Government. 
According to the Local Fund Examiner, the matter is under cor- 
respondence between the University and the State Government" 

"St may be further stated that the Audit has since admitted an 
expenditure of Rs. 1,805.28 on account of certain items. The Uni- 
versity is taking steps to clear items. The University is taking steps 
to clear the remaining items. The matter is be in^ pursued 
the University and Local fund Examiner." 

2.75. The dsrsrve th.t thc Aanrparl.i uni- h 8 ~  
n d b e m ~ t n ~ u r j r l r l ; s m r ~ ~ f ~ ~ ~ ~ ~  



Non-recovery of gnrnt utilised for inadmissible purposes : 
Audit Paragraph : 

2.77. During 19624Q the Cornmiasion paid Rs. 6.12 lakhs as grant 
to Banaras Hindu University for implementing the three years 
degree course in some of its constituent colleges. Out of this, the 
University spent Rs. 0.97 lakh for purchase of certain equipment 
and other items for the Central Hindu College, Kamacha, although 
the College did not provide instnittion for the three years' degree 
course. The amount thus irregularly spent by the University has 
not been recovered by the Commission so far (December, 1968). 

[Paragraph 128-Audit Report (Civil), 19691 
2.78. The Committee desired to know about the steps taken by 

the Commission to see that irregular expenditure was brought to 
its notice as early as possible. In a written reply the Ministry of 
Education and Youth Services have stated that "The Cornmisfion 
has been taking adequate steps by impressing upon the universities/ 
colleges that the grants sanctioned by the Commission are to be 
utilised for the purposes for which these are sanctioned. The ex- 
penditure is watched through the audited statement of occou~ts 
and the utilisation certificates are obtained from the Acc~~atant 
General/Local Fund Examiner/Chartered Accountants to the effect 
that granb sanctioned by the Commission have been utilised for 
the purposes for which these were sanctioned, 

In this particular case, the expenditure can not be treated as 
irregular since the grant wag utilised for the items for which it was 
sanctioned by the Commission. The amount of grant waa m i d  
m rece6pt of a statamant of expanditme certidsd by the BegisWara 
B u i a r m f I L a d u U ~ .  



"The Utilhtron Certificate for Ra. 6.12 l a b  has not yet beem 
received, &though the accounts as audited by the Deputy Account. 
ant General, U.P. have been f ~ . "  

279. The Committee do not pndemtmd how the r m i v d ~  umd 
part d the grant d v d l  by it for implementhy a thres-year d q n c  
ao~llrs in lab 0911UCIt.cat, Wam Q pmvue equipla- (srr( m CYI 
W).b a colIsqs, deb wan not providing iastmctiom for the 
,thrce-yeu eoarac, The CommiW w W  like the Corn- to 
ensrve that the eqldpmmt is put to gainful use. 

ATAL BIHARI VAbPAYBE. 
c-n, 1 

Public Acawnts C-, 



APPENDIX I 
(Ref. Para. 2.4) 

Summcr7.y and main tecommeWions of the ~tandards conunittee 

' The Standards Committee was appointed by the University Grants 
Commission to make a systematic and objective assessment of stand- 
ards of university education and to suggest various measures of 
improvement. In addition to using the questionnaire method the 
committee visited a number of university centres in India and held 
discusdons with vice-chancellors, educationists, teachers and 
students. The main conclusions and resulting recommendations of 
the committee are summarised behw. 

I. Aims of University Education in India 
1. Recent developments in the economic, social and politicaI 

spheres in the country call for a re-appraisal of the func- 
tions of the Indian university. In the context of the far 
reaching economic and social changes taking place in India, 
universities should lay much greater stress on development 
oriented education. 

2. The pursuit of liberal values should however be a perennial 
activity of every university, irrespective of its courses of 
study. Even in institutions which are primarily concerned 
with training in professional skills the inculcation of these 
values has to be promoted. 

3. The preservation and communication of existing know- 
ledge is an important function of the university. It is, 
however, essential to transform teaching from routine 
instruction to acquisition of knowledge by bringing about 
a living contact between students and teachers. 

4. The university has also to advance the frontiers of know- 
ledge. This has, however, to be done in combition with 
teaching. Experience has shown that these two activities 
communicate strength to each other and flourish in 
combination. 

5. While many Indian universities encourage the study of 
subjects like Indian languages, Indian history, ltrrdian 
philosophy, etc., they have, on the whole, fafled to a 



d r n  intellectual tradition of h i r  own. Apart from 
imparting to their students an underetending of India's 
cultural heritage, universities in India shouid fry to deve- 
lop in them a modern Indian outlook. This requires a 
reinterpretation and adaptation of our traditional values in 
the context of the contemporary situation. 

8. Universities in developing countries like India have firstly 
to ensure that they reflect and reqond to the life oz the 
people living around them. It is mainly through the 
intellectual and moral leadership of our universities that a 
tradition-bound and stagnant society is to be transformed 
into a modern and progressive community. It should be 
considered obligatory on the part of the university to make 
an intensive study of problems faced by its neighbourhd 
as well as by the nation. Universities are expected to in- 
fluence the thinking and planning activities of the govern- 
ment and other bodies. 

7. A national outlook and purpose has also to be cultivated in 
our universities by a deliberate pursuit of national ends in 
preference to local interests. Universities as national insti- 
tutions should devote themselves to a study of this problem 
in all its aspects. 

IL Evaluation of Standards 
8. For a variety of reasons. a categorical answer cannot be 

given to the question whether standards have deteriorated 
during the last 10 or 15 years. Standards are said to have 
declined from the point of view of examination results as 
also with reference to the expectations cntertained by 
employing agencies and the general public. 

9. It is a fact that courses of study in many universities are 
not related to well-defined educational objectives. The con- 
ditions under which teaching and learning are carried on 
are also far from congenial. 

10. The general opinion. however, seems to be that while the 
quality of the best students is as good as ever, the average 
product of an Indian university does not comDare favour- 
ably with his counterpart in same of the well-known 
universities in the world. 

11. On the other hand, it has to be recognised that  many of our 
scholanr and scientists have done outstanding work and 
that the various schemes of national development have 
been implemented by personnel trained in our universities. 

5-188 tS 
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Further, the various steps taken by the University Grants 
Commission have made a definite contribution to improve- 
ment of facilities in the universities and colleges. It is, 
however, necessary to point out that the resources placed 
at the disposal of the Commission have been far from 
adequate to deal effectively with this problem. 

III. Admission Policy 
13. In the interest of standards, it is of the utmost importance 

to adopt a bold and imaginative policy in respect of admis- 
sion of students to university courses. Current practices 
lead to a great many students, who are neither emotionally 
nor intellectually prepared for higher education, entering 
the universities. 

14. There are several ways in which a more careful selection 
of students could be made such as approving only such stu- 
dents as have secured a fairly high percentage of marks at 
the school examinations or special weightage being given 
to marks in important subjects like languages and mathe- 
matics. A consideration of their cumulative record at 
school or a viva vote or written test is also desirable. 
Each university will have to identify by investigation over 
a number of years the particular method or combination of 
methods which is likely to yield the best results. 

15. We should provide for alternative training programmes for 
those who are not admitted to the universities but possess 
the necessary aptitude for vocational training. Existing 
facilities in this regard need further expansion and 
improvement. 

16. The school system should contain a number of terminal 
points from which students could be diverted to technical 
and vocational courses and removed from the passage to  
the university. 

Another solution consists in a large scale expansion of 
facilities for correspondence courses, part-time courses etc. 
It will also be desirable to institute two streams of under- 
graduate education-a pass as well as an honours. Adrnis- 
sion to the honours course will have to be limited to the 
intellectually abler students, with provisfon far rhffting 
students from the pass to the honours courses and vice 
versa according to their aptitude and ability. 



18. Some have connmended the eetting up of central institutions 
of higher education in different parta of the country, 
where admissions could be strictly controlled and based 
exclusively on merit. 

19. Universities should agree on the minimum age for entrance 
to the degree course. It would be desirable to have 17 plus 
as the minimum age but as a first step, a minimum of 16 
plus may be prescribed. 

20. Universities should also agree on the core subjects required 
for admission to degree courses. All students who aspire 
to enter the university should have an adequate grounding 
in science, mathematics, history and geography, apart from 
languages. Universities should further demand a fairly 
high standard of English for entrants. 

IV, Courses of Study 
21. The problem of formulating suitable courses of study-& 

1nd& universities has to b e  judged in the light of the 
rapid advances being made in the field of knowledge, par- 
ticularly in Science and Technology. The general impres- 
sion one gets is that, except in a few universities, no seri- 
ous attempt is made to evaluate syllabuses in the light of 
modern developments. Universities should devote them- 
selves more assiduously to a definition of what is expected 
of students at particular points of their education. 

22. There are several reasons why courses of study have not 
been rationalised and modernised in our universities. One 
reason is that the procedure of revision is at present com- 
plicated and cumbersome. There is also a lack of compe- 
tent teachers for imparting instruction in the new areas. 
Sometimes the universities do not have the required equip- 
ment and physical amenities for carrying out reforms. 

23. It is nvcessary to make the Boards of Study solely respon- 
sible for formulation and modification of syllabi. The 
boards should include a number of younger teachers who 
are acquainted with the latest developments in the con- 
cerned areas. 

24. The reports of the Review Committees appointed by the 
University Grants Commission to examine courses of nudy 
in different disciplines give valuable guidance in this direc- 
tion and full advantage should be taken of the recommen- 
dations made by them. Such reviews should also be under- 
taken peridcally. 



25. Tbe University Grants Commiesion should explore the 
possibility of instituting standing review committees for 
continual study of university courses in the light of modern 
developments in the respective fields. 

24. The universities may also appoint review committees 
periodically to carry out a critical evaluation of their 
courses. 

27. There should be a regular programme of seminars and con- 
ferences of teachers in different subjects for considering 
issues relating to objectives of teaching, content of courses, 
organisation of research, teaching methods etc. 

28. It may be desirable to make permanent arrangements for 
year-round refresher courses and seminars to which 
teachers may be exposed for short periods in groups. 

29. The centres of advanced study, set up by the University 
Grants Commission, should have an extension section for 
offering facilities of refresher courses and research to 
selected teachers from universities and colleges. 

30. It is necessary to have a built in device in every university 
to look after the maintenance and improvement of s t a ~ d -  
ards of courses of study. 

V. Under~aduate Education 
31. All universities in India with the exception of the Univer- 

sity of Bombay and the 4 State Universities in U.P. have 
accepted the three-year degree course pattern but many 
of the conditions essential for i t s  implementation have not 
been fulfilled. 

X!. In recent years there is a general agreemelit on thr :Oi:ll 

duration of school and university education being 15 years. 
hlost of the members of the committw support this pro- 
posal. It is, however, necessary to ensure that the new pat- 
tern !s harnesscd to conditions which are conducive to a 
refinement of both school and collegiate education. 

33 The period of 15 years may be split up in a convenient way. 
It does not seem possible to have a I t y e a r  school educa- 
tion except in exc'eptionally good schools. The pattern of 
havnig 10 years of school education followed by 2 years in 
an intermediate or junior college and 3 years in a d w e f  
college deserves serious consideration. The junior col lc6  
could provide an opportunity to a larqe number of studentz 



to acquire a university degree without having to proceed 
further, besides being a point for dispersal to vocational 
and technical courses. 

34. The pre-university course needs to be reorganised, keeping 
in view the capacity of students as also the need for giving 
them an adequate grounding for higher studies. Special 
attention should be directed to the teaching of English in 
the pre-university course. 

35. There is a considerable lack of uniformity in regard to the 
honours courses in the universities. While we should make 
provision for a variety of courses and combination of sub- 
jects to suit different kinds and degrees of abihty, it is 
essential to have a clear idea of their specific objectives. 
The honours course should aim at greater specialisation on 
the basis of which the student could proceed to postgradu- 
ate studies. 

:36. The idea of "general education", interpreted imaginatively 
and in a flexible way, could serve as a rational principle of 
reorganisation of undergraduate education to make it more 
balanced and appropriate to the intellectual and spiritual 
needs of students in the modem world. 

VX. Post(trrduate Studies and Research 
37. In recent years there has been a rapid expansion of post- 

graduate studies in the Indian universities. It is a matter 
for satisfacf'on that, by and l ade ,  results at the post- 
graduate level are aualitativrl-* as well as quantitatively 
miperior to those at the undergraduate level. But a great 
need exists for strengthening and consolidating these gains 
to make them comparable to the best international stan- 
dards. 

'38. The chief aim of postgraduate education should be the 
acquisition of specialised knowledge. The courses should 
produce competent scholars and scientists for employment 
mainly in the learned professions. 

39. Universities do not seem to be careful in permittin* 
colleges to start postgraduate studies. Postgraduate 
colleges should he allowed to come into existence only if  
they fulfil requisite stringent condi tjans, part'cularl y in 
respect of rcllearch. 



40. The proper method of developing postgraduate education 
in the colleges is to organise it in places where at least 3 
to 4 good colleges may pool their resources in equipment 
and teaching personnel. Universities should also appoint 
some professors and readers, who could visit these colleges 
and deliver lectures. 

41. I t  would be desirable to lay down that universities should 
consult a body like the University Grants Commission 
before postgraduate colleges are started. This will also 
enable t i~em to resist local pressures and have at their dis- 
posal the advice of an expert body in the matter. 

42. Though the research activities of the universities have 
gained considerable momentum in recent years, much more 
remains to be done in this regard. While it is true that a 
good deal of research is being done by institutions and 
organisations outside the universities, it is in the universi- 
ties that research can grow in a natural way. 

43. A greater coordination between the departments of different 
universities in the matter of research programmes seems 
desirable. 

44. Universities should also make use of the research facilities 
available in institutions outside the university, e.g. in 
national laboratories, as in a country like our's research 
resources are scarce and should be made the best use of. 

45. There seems to be a tendency in some universities to re- 
gister candidates without due attention being paid to their 
research aptitudes. It is also doubtful whether the researcb 
degree committee in the university has sufficient time te 
consider the large number of applications placed before it. 
The chief responsibility for acceptance or refusal of re- 
search candidates should belong to the professor/ 
supexvisor. 

46. F:"soarch s!?~dents should be admitted only provisionally, 
to begin with. their confirmation being related to good 
work. They should be introduced to the methodology of 
research and asked to prepare a bibliography and read 
widely. 

47. Universities should ensure careful supervision of research 
work. The practice prevailing in same departments of 
permitting 8 to 10 candidates to register under one profes- 
sor should be discontinued. 



48. Theses rhould be referred only to aompetent wholam in tho 
fiald. The candidate should also be given a viva voce test 
with a view to finding out more about his suitability for 
award of the doctorate degree. 

49. It would be desirable to introduce an intermediary degree 
viz., M.A./M.Sc. by research, especially in the languages, 
in order that standards of the Ph. D. may be maintained at 
a high level. 

50. Teachers should be given necessary facilities for quiet 
reading, writing and research. It may be desirable for 
universities to give due consideration to the research work 
done by teachers before they are confirmed or promoted. 

VII. Science Education 
51. Science education in India has grown fairly rapidly during 

the past four or five decades. The proportion of Science 
students to the total enrolment in the Indian universities 
compares favourably with a large number of countries but 
the same cannot be said about the number of students en- 
rolled in the professional faculties. 

52. The resources available to the universities for the d.?velop 
ment of Science departments have not been commensurate 
with their requirements, considering the great need for 
improving standards of Science education in the country. 

53. There are several factors which have adversely affected the 
standards of Sdence education. Although the quality of 
Sdence teaching has not declined a t  the higher levels and 
it has probably improved, it cannot be claimed that ins- 
truction is satisfactory in the case of a large majority of 
students. 

54. Standards of Science teaching should be improved at the 
school level in order to provide adequate foundation for 
upgrading standards at the university level. Science text 
books for schools should be written by top scientists in the 
universities. I t  is also necessary to ensure that Science Is 
taught at the school level by Arrrt-rate teachers. 

55. The programme undertaken by the University Grants Com- 
misafon of organizing summer institutes for improving the 
teaching of Science in schools n d s  consfderable expan- 
don. I 



56. Studenta with ecientiAc potentialities should identified 
suf8ciePtly early and given special attention and care. 

57. Students for Science courses in the universities should be 
selected very carefully, with particular emphasis on their 
mathematical ability and capadty to do practical labora- 
tory work. 

58. In view of the rapid advance of scientific knowledge in re- 
cent years, it is of the utmost importance that courses of 
study in different Science subjects should be reviewed 
from time to time and made up-to-date. Requisite facili- 
ties by way of laboratories, equipment etc., should be pro- 
vided to enable universities to introduce modern techni- 
ques in teaching Science. 

59. It  is desirable to provide more diversity in the selection of 
subjects both at the undergraduate and postgraduate 
levels. There should be far greater communication be- 
tween Science subjects which are closely related. 

60. Universities should also encourage students to build up 
their own apparatus and to improvise methods of their own 
to develop far greater skill and insight into practical work. 

61. It is understood that in some departments very little work 
is being done with the equipment available to them. In 
such cases, equipment should be transferred to other de- 
partments where it can be used more effectively. 

62. Although the government has taken several steps for en- 
couraging scientific research in the country, provision for 
research and development appears to be highly inade- 
quate. Apart from difficulties such as foreign exchange, 
laboratory facilities, h k s  etc., there is also a shortage of 
wellqualified personnel. 

63. Indian scientists working abroad should be offered conge 
nial conditions of work and encouraged to return to the 
country. 

64. It is important to recognize the international aspects of 
Science and to explore the possibilities of fruitful collabo- 
ration between Indian universities end universities 
abroad. Full advantage should be taken of the assistance 
available under various foreign aid programmes, parti- 
cularly at the level of research. 



6!5. lnforrrmtson about scientific careera and oppoftunitiea 
should be diemminated widely to impress upon promising 
young peogle in the universities the attractive rewards 
which Science offers in the developing situation of our 
country. 

VIII. Improvement of Teaching 
66. Conditions in which teaching and learning are carried on 

in the Indian universities and colleges are unsatisfactory. 
This is largely due to the enormous expansion of numbers 
which has diluted the available resources such as staff, 
libraries, etc. 

67. Very little attempt is made in Indian universities to in- 
volve the students in the learning process through direct 
contact with the mind of the teacher. The emphasis is 
mainly on lecturing, which is not supplemented by other 
recognized methods of instruction. 

68. The dictation of notes in university classes should be dis- 
couraged as it develops a tendency among students to rely 
on guide books, bazar notes etc., and encourages memori- 
sation. It will however be useful if the teacher prepares a 
synopsis of his lectures containing carefully selected biblio- 
graphy and makes it available to the students for their 
guidance. 

e9. Students should be persuaded to take part in academic dis- 
cussions. Some time should be left at the end of each 
lecture period for questions. 

70. Encouragement should be given to students to go to the 
library, select books and read for themselves. One method 
of doing this would be to insist upon more written assim- 
menu and tutorials durlng the course of the year. 

71. Tutorials should have an important place for writing. The 
size of the tutorials should be kept reasonably small. It 
may not be possible to provide separate tutorials for each 
subject, but with the limited staff available, every student 
could be given at least one tutorial per week. 

72. At the postgraduate level, tutorials should be supplemented 
by seminars. Postgraduate students should be encouraged 
to do independent thinking and to take part in group dis- 
cussions of an inter-disciplinary nature. 



The generally prevailing idea that lectureo should "cover" 
the syllabus must be given up. Syllabuses could also be 
broken up into suitable parts, each part being dealt with 
by different teachers. 

74. An attempt should be made to select more promising stu- 
dents and give them better facilities in the laboratories and 
libraries, instead of dealing with all students alike. 

75. Universities are facing an acute shortage of good teachers. 
Conditions have, therefore, to be created for attracting and 
retaining in the teaching profession the services of well- 
qualified people. 

76: Salaries paid in the universities should be comparable to 
those in the National Laboratories, Institutes of Technology 
etc., which at present are higher. No further revision of 
salaries in the allied sectors should take place without due 
consultation with the University Grants Commission. 

77. Salaries of college teachers are very low and it has not 
been possible for a number of colleges to introduce even 
the Second Plan scales of pay recommended by the Com- 
mission. The existing gap in the salaries of teachers in 
the affiliated colleges and those obtaining in the univer. 
sity departments should be narrowed. 

78. There is an urgent need to make the rules for provident 
fund or pension benefits, health services etc., as attractive 
as  those prevailing in the administrative and other sectors. 

79. Apart from increasing residential accommodation in the 
university and college campuses, the possibility of making 
loans available to teachers on easy terms for building 
houses in the vicinity of the campuses should be con- 
sidered. 

80. University rules should provide for 'sabbatical leave' for 
study and research by teachers. The leave should be pro- 
vided for professional work and confined to deserving 
cases only. 

81. The right of universities to appoint their own teachers 
should be preserved and protected. Universities on the 
other hand should act with a high s e w  of rwpo~uibiUt~ 
as cases are not uncommon of consideratim other than 
academic merit being brought to bear upon the appoint- 
ment of teachws. ! 



82. It would b desirable to lay down fairly welldefhed quallfi- 
cations for teachers of different categories for the guidance 
of selection committees. 

83. It would be of great advantage to appoint one or two ex- 
perts from' universities on the selection committees of 
colleges. I 

84. University teachers should have some orientation in the 
techniques of teaching. They should also be frequently 
brought together at refresher courses, summer schools, 
seminars etc. for exchange of ideas and modernisation. 

85. Teaching aids like radio, television, teaching machines, 
Alms, tape recorders and so on can be used with great 
advantage by Indian universities and colleges. It would 
be necessary for a central agency like the U.G.C. to collect 
and communicate to the universities and colleges informa- 
tion about such equipment and also periodically to orga- 
nise exhibitions at suitable centres in regard to their uses. 

IX. Medium of Instruction 
86. By and large, English continues to be the chief medium of 

instruction of university education. Some universities 
have however changed over to Hindi or a regional language, 
at particular stages or permit their use in examinations. 
It is doubtful whether these changes have been brought 
about after necessary deliberation and assessment of faci- 
lities. 

87. Change-over to the regional language as the medium of in- 
structian at the university stage requires careful prepara- 
tion as the area of pertinent knowledge to be covered is 
large and the technology of acquiring knowledge in the 
universities differs widely from the one used in schools. 
Unless an Indian language has grown upto its full acade 
rnic stature, it would be unwise to introduce it as  the 
medium of instruction at the university stage. 

88. Before any change-over is brought about, universities must 
wtisfy themaelves about the cornpeten- of teachers to 
teach in the language cancerned and about the availability 
of d d e n t  number of good books. 

89. Where the medium of instruction changes from the school 
to the univuirity stage or hwn the undergraduate to the 



poetgraduate level, it has to be e d u e d  that st'udmts do 
not suffer from it. 

90. It would be desirable to undertake some experimental 
studies concerning the relative performance of students 
who study through the English medium and others. It in 
claimed that at present the best students elect English as 
their medium and that their standards are also higher. 

91. Even when the medium of instruction is changed to a re- 
gional language, it would be necessary to provide for im- 
parting adequate knowledge of English, for English is a 
great integrating factor, both for unity in India and for 
access to world literature especially in Science, Technology 
etc. English will also be helpful as a common link for inter- 
university communications not only within India but also 
between India and other countries. 

92. The teaching of English should begin sufficiently early at 
the school stage. Special methods which have been evolved 
recently for teaching English as a foreign language should 
be widely introduced in our institutions. Teachers of Eng- 
lish should also be given special training at such places as 
the Central Jnstitute of English at Hyderabad. 

;93. Summer schools and refresher courses should be organized 
on a large scale for teachers of English and use should be 
made of equipment specially designed for language 
teaching. 

94. Examinations have many important functions to perfom, 
such as measurement of the student's competence and his 
suitability for employment or continuation of studies, etc. 

95. The present examination system in Indian universities lacks 
sufacient reliability and validity and has come in for much 
adverse criticism in recent yeam. 

96. The aim should be to remove the sources of error in the 
present method rather than to replace it by some other 
method which may prove to be equally unsatisfactory. 
There should, in fact, be a comMnation of different methods 
of evaluation as well as the objective and written types of 
examination. 



97. The main difficulty in regard to internal evaluation has  
been that in some of the W a t e d  colleges attempts are 
sometimes made to raise the value of the sessional work 
with a view to improving the p i t i o n  of their candidates 
in the final examination. Internal marks should therefore 
be scaled to the same mean and standard deviation for 
each college. Another way of making internal assessment 
more reliable will be to award to each student along with 
his university diploma, a separate record of the internal 
tests and other relevant information without adding these 
marks to the score in the final examinat~on. Yet another 
alternative would be to confine internal assessment to 
objective tests, which are easy to administer and quick to 
score. 

98. Universities should also arrange convenient spacing of exa- 
minations. The system of holding a final comprehensive 
examination has become outdated in view of the rapidly 
growing content of knowledge which has considerably 
heightened the burden of the student. 

99. The question papers set at university examinations have a 
number of defects such as poor samp1:ng of content, ambi- 
guity and lack of standard answers. Paper setters do not 
devote sufficient time to the framing of questions. Every 
paper should be related to such educational objectives as 
recall of knowledge, comprehension, application, analysis, 
synthesis and evaluation. It should also define the direc- 
tion and scope of the answers desired. The paper setters 
should prepare a tentative outline of answers to ensure 
uniformity in evaluation. 

100. Marks in different subjects should be scaled to a conltnon 
mean and standard deviation before they are combined. 
Results should also be modcrated with reference to approv- 
ed statistical procedures of the kind outlined in the U.C.C. 
publication: "Three Studies in Examination Technique." 

101. Earnest attempts should be made by universities to reduce 
the time consumed by examinations. Use may be made 
ot mechanical aids for purposes of tabulation and analysis 
of marks. Universities should also lay down clearly the 
maximum number of answer books that a teacher mag 
examine during a year, either from his own university or 
from outside. 



Colleges occupy t~ pivotal position in the present day patters 
of higher education in India. The fact that nearly 85 2rr 
cent of students are enrolled in the colleges and that they 
have 83 per cent of the total number of teachers in the 
universities, is significant. It shows that standards cannot 
be improved without raising the quality of collegiate 
education. 

103. The assistance so far made available by the University 
Grants Commission for providing facilities for affiliated 
colleges has not been adequate. 

104. Even government collelges and missionary colleges which 
were noted for their high standards in the past are finding 
it difficult to maintain them under the present conditions. 
In a community of colleges weaker colleges have a ten- 
dency to pull down standards in the better institutions. 

105. Colleges are allowed to be set up these days under the 
influence of political pressure. regional rivalry, parochial 
sentiments etc. This situation calls for regulative control. 
A number of colleges in India do not have adequate en- 
rolment, with the result that they cannot be considered 
viable economic or intellectual units. Before neiv colleges 
are started, d ~ ~ e  consideration should be given to the ex- 
istence of such institutions and attempt should be made to 
explore the possibility of utilising them to the fullest 
extent. 

106. There should be a reasonably uniform system of granting 
affiliation to colleges all over the country. The norms and 
conditions formulated by the College Comm~ttee of the 
U.G.C. in regard to staff requirements and physical and 
other facilities should be strictly adhered to. The power 
of granting aaliation should vest in the university and 
there should not be any interference or pressure from 
government or any other agency in this matter. 

107. Efforts should be made to bring universities and colleges 
closer together and the universities should concern them- 
selves more actively with collegiate education. 

108. A certain number of good colleges should be given an 
"autonomous" status to experiment with new techniques 
of teaching, courses of study, internal examinations eta  



Special assistance sbould also be made available to select 
ed colleges for the pursuit of excellence. 

C 

109. A number of outstanding colleges all over the country 
should be chosen for treatment in the same way as 'centres 
of advanced study' are in resgect of postgraduate teaching 
and research. 

110. The possibility of every university setting up a college or 
'centre' under its own auspices to serve as a "pace-setter" 
for other colleges should be explored. Such colleges can 
in turn grow into full-fledged universities in due course. 

111. The system of government meeting 90 per cent of the 
deflcit of the constituent colleges of Delhi University 
should be extended to other colleges also. Instead of 
determining grants on an ad hoc basis, there should be a 
grant-in-aid code to regulate financial assistance to colleges. 

112. Colleges should organize extension lectures by distinsish- 
ed scholars and scientists from the university and outside 
to expose their students and teachers to the infiuence of 
experts in their respective fields. 

XII. Org.nislrtion of the University 

113. Universities should have a high degree of autonomy. They 
should have the freedom to choose their students, to 
appoint their staff, to organise their courses of studv etc. 

114. Universities in India enjoy freedom in many of these 
matters, but there are occasions when its exercise is 
threatened. Some of the methods now employed in the 
election or selection of vice-chancellors, for example, im- 
pinge on the autonomy of universities. 

115. The vice-chancellor should be an able and acadernically- 
minded person, preferably with a record of teaching and 
research. He should be given full authority and facilities 
to discharge his duties in an emcient way. 

116. There is no inherent conflict between the principle of 
accountability and the idea of autonomy. State Govern- 
ments should follow the example and procedures initiated 
by the Univereity Grants Commission in dealing with the 
uniwrd tierr. 



117. While universities ahould enjoy autonomy fn academic 
matters to the fullest extent, they should on their part be 
fully alive to and aware of their social obligation in respect 
of training leaders and adrnhbtrators in various walks of 
life. 

118. Participation of lay-men in the legislative and adminia- 
trative organs of the university may be desirable, but in 
no case, should t h y  be allowed to become a hampering 
factor in the performance of academic activities. The 
Senate and the Syndicate should be concerned mainly 
with administration and academic programmes should be 
left, by and large to academic men. 

110. The constitutions of our universities which were modelled 
to suit different circumstances are not suitable for the 
present conditions which require quick action and efEi- 
cimcy. An attempt should be made to get rid of large 
and cumbersome bodies and also to do away with un- 
necessary administration. 

130. There should be a Board of Undergraduate Education and 
parallel to it. a Board of Postgraduate Education. The 
boards might jointly constitute the Academic Council, or 
operate under it. but should have sufficient authority to 
organize the work of the university in their respective 
spheres. 

121. Th?re is an urgent need for streamlining the present 
methods of administration involving such procedures as 
filling up of unnecessary forms, maintenance of useless 
records etc. 

122. Many heads of departments, specially in Science subjects, 
have so much routine work to do that they have practically 
no time left to devote themsdves to study and research. 
The possibility of dividing administrative work over as 
many members of the department 8s possible should be 
explored. 

XIII. Maintenance and Coordiaatioa of Skadanis 
123. In pursuance of the functions entrusted to the UniversitY 

Grants Commission under the U.G.C. Act of 1956, the aim 
of the Commission is to raise the levels of universitY 
education; firstly to tho highest standarb obtdning in our 
own country and; secondly to raise the beet attainable i* 
our country to international standards. 



1U. Al*ugh, edacatioa ia a lrtatc abject in tndir, the function 
of the Univenity Granta Commirreion to COOrdfSlllte univer- 
sity sducafion dgd.fh that issues have to be judged in r 
wfder context & @6#W coordinatton of unfvenfty 
education brought about with resources aa well as require 
ments. 

125. The Combisdon would also be able to or~anise develon- 
rueat and UW&hehhg d hcadmic i&tfes 
universities on a regional basis to ensure optimum utiliza- 
tion of material end personnel reeources particularly fn 
respect of highly specialized subjectrr. 
The Universfty Grants Commission has dealt wlth the 
problem of university autonomy with great tact and 
wisdom. The Commission has to continue to provide 
efiective leadership to the uhiversities in the sphere of 
standards. The legal power$ of the Commission in this 
behalf cannot, however, be exercised to the fullest extent 
and with beneficial results unless resources are made avail- 
able to the Commission on a scale much higher than has 
been the case hitherto. 
The academic activities of the University Grants Com- 
mission such as the holding of seminars and conferences, 
appointment of review committees, setting up of centres 
of advanced study etc., need to be strengthened further. 
While expenditure of an order mdertaken by advanced 
countries may not either be applicable or possible in India, 
un1em tiie m t  outlay on &her &&tian as the 
cost per student Ls sPtRCleaw facrerSsed, q of our 
institutions will not be able to rise above sub-standards. 

129. In b d i a  education in general Arts and £bfut Wbjects is 
being given to far too many students. It would be n- 
wry to pay partkular attention to and expand tho= sectors 
of education, which are of more direct value to the 
de- fw0-d tht ~UAMIMY. 

' 1 ~ . ~ ~ ~ b l ~ k ~ b g ' ~ r e ~ 0 o v e r n -  
mhnt on the establishment trt WV by Stab 

1k &s&&$ #bb hp01 (O bC !h~h ibr mw among 
lo t& W d t p  ~gal * t . . -~* - ln t . *a  

u &ofor rriring tbdrmonlt an , - 
w y  uerdamtc cornmunitp. 
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(Ref. Para. 2.7) 
List of the Centres of Advanced Study 

1. Centre of Advanced Study in Physics, University of Delhi, 
Delhi-7. 

2. Centre of Advanced Study in Radiophysics and Electronics, 
92, Acharya Rafulla Chandra Road, Calcutta-9. 

3. Centre of Advanced Study in Physics, University of Madras, 
A.C. College Buildings, Madras-25. 

4. Centre of Advanced Study in Applied Chemistry, Department 
of Chemical Technology, University of Bombay, Matunga 
Road, Bombay. 

5. Centre of Advanced Study in Chemistry, University of Delhi, 
DeM-7. 

6. Centre of Advanced Study in Botany, University of Delhi, 
Delhi-7. 

7. Centre of Advanced Study in Botany, University of Madras, 
Madras-5. 

8. Centre of Advanced Study in Zoology, University of Delhi, 
Delhi-7. 

9. Centre of Advanced Study in Marine Biology, Annamalai 
University, Porto Novo (South India). 

10. Centre of Advanced Study in Geology, Panjab University, 
Chandigarh. 

11. Centre of Advanced Study in Geology, University of Sauaar, 
Sagar (M.P.). 

12. Centre of Advancad Study in Mathmnntica, University of 
Bombay, New University Buildin6UI, 164, Backbay ReclOmPtion 
Road No. 3, Bombay-1. 

13. Centre of Advanced Study in Applied !t&thexn~t3ca, Clrlcutb 
UniwMt~, 92, Achorya Rohzllo CJmadrr Road, CWcutk-9. 



35. Runrnujur Institute for Advanced Study in &themati* 
University of Madras, Madroe. 

16. Centre of Advanced Study in Astronomy, Osmania University, 
Hyderabaid, 

17. Centre of Advanced Study in Bio-Chemistry, Indian Institub 
of Science, Bangalore-12. 

18. Centre of Advanced Study in Economics, University of Bom- 
bay, Bombay-1. 

39. Centre of Advanced Study in Economics, University of Delhi, 
Delhi-7. 

-20. Centre of Advanced Study in Economics, Gokhale Institute of 
Politics and Economics, University of Poona, Poona-4. 

21. Centre of Advanced Study in History, University of Calcutta, 
51/2, Hazara Road, Calcutta-19. 

22. Centre of Advanced Study in Philosophy, Banaras Hindu 
University, Varanasi-5. 

'23. Centre of Advanced Study in Philosophy, University of Madras, 
Madras-5. 

'24. Centre of Advanced Study in Philosophy, Visva-Bharati, 
Santiniketan (W.B.). 

2 5 .  Centre of Advanced Study in Sanskrit, University of Poona, 
Ganeshkhind, Poona-7. 

26. Centre of Advanced Study in Linguistics, Deccan College 
Post-graduate and Research Institute, University of Poona, 
Poona-8. 

Z?. Centre of Advanced Study in Linguistics, Annamalai U n i m  
sity, Annamalainagar (South India). 

.a. Centre of Advanced Study in Education, MS. University of 
Borodr, Bulodo-2. 

39. Centre of Advanced Study in History, Aligarh Muslim Univer- 
dty, Aligrrh. 

30- Centm of Advanced Study in Sociology, University of Delhi, 
Delbi. 



Note on the present procedure of finianciul ddnistratibn, accou~~tingr 
and acditing in the Centmi Uniue~sith.  

Each Central University has either a full-time or an hanorary 
Treasurer who is responsible for financial administration andl 
accounting. The relevant provisions made in the Statutes of the 
Four Central Universities are as detailed below: 

(I) Aligarh Muslim University: 
Trcasutet . (1) The Treasurer shall be elected by the Court from 

among a panel of three persons nominated by the Executive Council, 
and th? election shall be subject to the approval of the Visitor. He 
shall hold office for a term of five years. 

(2) He shall be an a-OW member of the Court and the Execu- 
tive Council. 

(3) A casual vacancy in the office of the Treasurer shall be filled 
by the Executive Council. The person appointed to All such vacancy 
shall hold office until the election of his successor s t  the next annual 
meeting of the Court. 

(4) The Treasurer shall exercise general supervision over the 
funds of the University and shall advise it as regards its financial 
policy. 

(5) The Treasurer shall- 



* The pout of Treamer in the Unitnmity, carries a scale of 
Rs. 1,100-30-1,8tXUW-i~ dnd the' iflhnfibent of the post 
$S oil de3puWbn to ?he Unfversity from the fndian Audit and 
Accountcr lhpartment. The Treasurer is aasisted by the Accounts 
QfBcer and fntemal Audit OfBcer in the scale of Rs. ZQobcr-l,!&O 
aqd other required staff. 

(11) Banaras Hindu UnivedQ: 
Finance O m :  (1) The Finance Omcer shall be appointed by 

the Executive Council on the recommendation of a Selettion Com- 
mittee constituted for the purpose and shall be a whole-time salaried 
omcer. 

(2) When the office of the Fmance Officer is vacant or when the 
Finance Officer is, by reason of illness or absence or any other cause, 
unable to perform the duties of his office, the duties of the oface 
shall be periolmed by such person as the Vice-Chancellor may 
appoint for the purpose. 

(3) The Finance Officer shall- 
(a) exercise general supervision over the funds of the Univelc 

sily and shall advise it as regards ~ t s  financial policy; and 
(b) perform such other financial functions as may be assigned 

to him by the Executive Council or as may be prescribed 
by tlnsd Statuten or the Ordinances: 

Provided that the Finance Officer shall not incur any 
expenditure or make any investment exceeding RB. 10,000 
w@out the previous approval of the Executive Council. 

(4) 8FjF to the control of the Executive Council, the lbance 
"OfRLur &an: - 1 1  
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(c) be responsible for the prepration of wurl .qccounG a d  

the budget of the University for the next 5nancial y e w  
and for their prksentation to tbe Exemfive Council; 

[d) kecp a constant watch on the state of the cash and bank 
balances and on the state of investments; 

(e) watch the progrees of collection of revenue and advise o n  
the methods of collection employed; 

(f) have the accounts of the University regularly audited 
an internal audit party; 

(g) see that the registers of buildings, land and equipment are 
maintained up-to-date and that the stock-checking is con- 
ducted of equipment and other consumable materials in alP 
offices and colleges, and in the public works department 
and workshop stores; 

(h) call for explanation for unauthorised expenditure and for 
other hancial irregularities and suggest disciplinary action 
against the persons at fault; 

(i) call for from any office or institution under the University 
any information or returns that he may consider necessary 
to discharge his financial responsibilities. 

(5) The receipt of the Finance Officer or of the person or persons 
duly authorised in this behalf by the Executive Council for any 
money payable to the University shall be sufficient discharge for the 
name. 

m e  post of Finance Officer in the University carries a scale of 
pay of Rs. 1,100-1,600. The present incumbent of the post is on 
deputation from Indian Audit and Accounts Service Department. 
The Finance Officer is assisted by Accounts Officer and Internal 
Audit Officer in the scale of Rs. 700-504,250 and other required 
rtafl. 
(IIr) Uhivetsity of Delhi :I 

Treasurer: (1) The Treasurer shall be elected by the Court from 
among a panel of three persons nominated by the Executive Council, 
and the election shall be subject to the approval of the Visitor. He 
shalI hold o5ce for a term of five years. 

(2) He shall be an e;.col8Ecio member of the Court and the Execu- 
tive Council. 

(3) A casual vacancy in the oiRce of the Trearrurer &all be filled 
by the Executive Council. The pemn appointed to fill ruch vacancy 
shrrll hold oface until the election oi hir rucemor at the nnrt m n u d  
PDcetingoftheCourt. 



(5) The Treasurer shall- 
(a) Subject to the control of the Executive Council, manage 

the property and investments of the University and be 
responsible for the preparation of the annual accounts and 
the b n d a l  estimates and for their presentation to the 
Executive Council and the Court; 

(b) subject to the powers of the Executive Council, be respon- 
sible for seeing that all moneys are expended for the 
purpose for which they are granted or allotted; 

(c) sign all contracts made on behalf of the University. 
(d) Convene meetings of the Finance Committee; and 
(e) exercise such other powers as may be prescribed by the 

Ordinances. 
(6) The receipt of the Treasurer or of the person or persons duly 

authorised in this behalf by the Executive Council for any money 
payable to the University shall be sufficient discharge for the same. 

No honorarium is paid to the Hony. Treasurer. In addition, there 
exists a post of Finance Officer in the scale of Rs. 1,100-1,600. He is 
on deputation from the Indian Audit and Accounts Department. He 
is assisted by a Deputy Finance Officer and Internal Audit Officer in 
the scale of Rs. 70&50--1,250 and other required staff. 

(IV) Visua-Bharati: 
The ArthclSachiva (Treasurer) : 

(1) The Rrst Artha-Sachiva (Treasurer) shall be appointed by the 
Central Government and his successors shall be eppointed by the 
Acharya (Chancellor) after consideration of the recommendations of 
the Karma Samiti (Executive Council) upon such conditions and 
for such period, and shall receive such remuneration, if any, a8 
the KannaSamiti (Executive Council) may deem fit. He shall be an 
ex-oficio member of the KarmaSamiti (Executive Council) and 
shall : 

(a) exercise general supervision over the funds of the Univer- 
tdtp, and shall advise in regard to its financial policy; 

(b) mbject to the control of the KannaSamiti (Executive 
Council), manage the property and investments of the 
Univemity and be responsible for the presentation of tha 
UI11,url &hatea md statement, of accounts; 
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pended for the purpose for which they are grantd &? 
allotted; 

(d) sign all contracts made on behalf of the UnimrgCty; and 
lye) d r d s e  duch o@kr p w e q  w my be p w w  by the 

cwhlaaces. 

(2) The me&pt ot tbc Ma-Iihcbiryp f.lkeawu#l) sr ot the person 
or persons duly authorised #n tbb hbaU by the ffutgu&miti  (Exe- 
cutive C~wcil) fm any aosey payable w the Unlwrolty dwll ba 
m5cient discharge f ~ s  the same. 

(3) Whem m y  teangkxmry vacancy in the office of the Artha. 
Sachiva ('i'reawre~) ocwm by reaeon of leave, iilness or other cause, 
the KarrnaSamiti (Exeautive Council) shall forthwith, subject to the 
approval of the Paridarsaka (Visitgr), make such arrangements for 
carrying on the office of the Artha-Sachiva (Treasurer) as it may 
think fit. 

The Iiony. Treasurer was, however, paid an idlowance of Rs. 500 
per manth plus a free h o w ,  but consequent upon the creation of a 
post of Finance Officer in the scale of Rs. 1,100-1,600, no honorarium 
or any other remuneration would be provided to the Hony. Treasurer. 

AUDIT : 
As provided in the Acts, the accounts of the Central Universities 

are audited by the Accountant Generals of the State concerned on 
behalf of the Comptroller and Auditor General of India. The Cen- 
tral Universities are also having an lntenurl Audit astern under the 
control of the Intemul Audit Ofier @w irr an o* oa dmuccltion 
ftom tk A& 



1. Mat&emaqcs in Indian Upiversities 1962. 
2. Botany in Indian Universities 1963. 
5. Biochemistry in Indioa Universities 1963. 
4. -hitry in Indian Universities 1963. 
5. Report of the English Review Cowit tee 1965. 
6. Social Work Education in Indian Universities 1965. 
7. Library Science in Indian Universities 1965. 
8. Report of the qeview Committee on Education 1968. 
Q, Sociology in lndian Universities 1966. 

10. Philosophy in Indian Universities 1966. 
11. Report of the Mathematics Reform Committee 1966. 
12. Political-6cience in Indian Universities 1967. 
13. Psychology in Indian Universities 1968. 
14. Arabic and Persian Studies in Indian Universities 1968. 
15. Geography in Indian Universities 1968. 
16. Statistics in Indian Universities 1970. 
17. Proceedings of the Seminar on National Integration 1958. 
18. Report on the Problem of Students' Indiscipline in Indian 

Univmjlisr. 
19. Medium oi Instruction 1961. 
20. Report m W r L i  &hmtim 1 W .  

21. Report *-- lwwm 1993. 
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W. Report of the Panel an University Buildings (hosteh). 
24. Report of the Committee on Residential Accommodation iol? 

Students and Teachem l a  
25. Universitbs and College Libraries 1965. 
a Report on Standards of! University Education 1965. 
¶% Report of the Committee on Setting up a University for the 

North Eastern Region of India 1965. 
28. Education as an Elective subject at the Undergraduate stage 

1964. 
29. Report of the Committee on Colleges 1967. 
SO. Report of the Committee on Student Welfare 'and Allied 

Matters 1967. 
31. Report of the Committee on Health Services for Students and' 

Staff in Universities and Colleges 1967. 
32. Report of the Committee on Physical Education 1968. 
33. Report of the Committee on Audio Visual Aids in Higher 

Education 1969. 
54. Report of the Committee on Revision of the Basis of Mainte- 

nance Grants to non-Government Colleges in Delhi 1967. 
35. Some problems of University Administration 1967. 
36. Report of the Committee on Model Act for Universities (Re- 

printed in 1969). 
37. Examination Reform in Central Universities 1969. 
38. Evaluation in Higher Education 1961. 
39. Proceedings of Vice-Chancellors Conference 1961. 

10. Proceedings of Vice-Chancellors Conference 1962. 

U. Report of the Seminar on post-graduate Teaching and Research 
in History 1964. 

42. Report on the Conference of Principals m y  1964. 

43. Proceedings of Vice-Chancellors Conference 1967. 

44. Proceedings of Vice-Chancellors Conference 1960. 

45. Proceding8 of the Conference of Student Representatives 
1969. 



APPENDIX V 

Summmy of main Conclusions / Recommendations 
(Referred to in para 3 of Introduction) 

S. No. Para No. MhnuylDepartrncnt 
of Report mncaned 

I 2 3 4 - -- - 
I s - 17 Education dl youth services The Committee regret to observe that, five years after the 

National Fitness Corps was started, as a State-level Schemq 7.W- 
instructors continue to be on the pay-roll of the Central Governmcnt. 
When the Fitness Corps was started in 1965, a decision was taken, 9 
with the concurrence of the State Governments, that these 7,000. 
instructors should be transferred to the States. However, tbe trarrsL 
fer has not materialised, as a mutually acceptable Scheme for &a+ 
ing their salaries has not been worked out between the Centre snd 
the State Governments. The Committee note that Government d- 
India has now formulated a "more liberalised" scheme for thisTpnp 
pose. They hope that, on this basis, the question will be vigomudy 
pursued with the States so that i t  is settled without further -. . 

--I* The Committee also observe that Government of fndfa unneces 
sarily spent Rs. 12 lakhs every year on staff employed t o  supervise 
the work of these instructors. This supervision was also, on Gov- 
ernment's own admission, not effective. These instructors ue. 



- *.. 

employed in schools which are subject to supetviblon by &%&le 
Education Authoritla. The Committee are,4k&mtird 8- to 
understand why the Wernment c>f h& .Wse = k ~  2-b 

parallel system of supervision at the Ce&d 1- -BlleQqmdU&e 
would like to impress on O o v e m t  the.asedw v t - L E . p r  
do not take upon themselves tasks and-Ilr(ppllstbiii~ w m  
appropriately belong to the States. The Adqpirr#nlirrtet- / 

Commission . which had examined the .question ~ o f 4 h c  
Central Government in regard to subjects &dliag in 
*had pointed out that the Centre's role shddrbstlrat 'YaE rr- 
guide, disseminator of information, overall p~~~ $ 
and that it was unnecessary for it to " d u p ~ "  therf- 
State Governments in these spheres. The National; .gitne+ -d&s 
Scheme had been specifically mentioned by the (hmmwwa . . -atL-.ml 
example of a Scheme "which, proprly speaking, should not be 
handled by the Centre." The observations of the.Ad ' ' ' 'LflPeBe 
forms Commission in this regard were based on the findings d a 
Study T e a  which took the view 'that @he National Fftwss 
Corps) is not a d  should never have been e subject fer-tbe-MWsky 
(of Education) to handle". The Committee would like Government, 
in the light of these observations, to ensure that steff employed at the 
Central level in mnexion wftb the Scheme is utilised elsewhere, 
except for the minimum required for the purpose of over& 
formulation and coordination. 



3 r ' 19 Education & youth senrice3 The Committee would also like to refer to another instalnee of 
wasteful duplication under the Scheme. Two institutes we* st,tq@&? 
at Sariska and Barwaha for training instn~ctocs for the 
These institutes have been c l M  down, as the St& % 

* 
have not been able to absorb a namber of instructow ' 

trained in these Institutes. Accorcllng to the information 
to the Committee, 252 out of 873 persons trairtcd in ' ~ese* l ip#br  
have stdl not got employment, as the State Clovernments ap--rf 
capped by shortage of funds. These are a muriber of & t i i ~ ' ~  
big institutes in various States for whlch flnmcial adsbme . &-,W 
vided by the Government of India. These institutions' ~~~ 
have been used by the Government of India for imparting a d y e  
ing that the instructors required. Morewer, the t-w 
grammes should have been realisti&&ly drawn up, aftkr-a&kd&&& 
whether the States had enough resources to ernploy all the trainees 9 
who were drafted. The ironical part of it is that e\tca'ths- (kotr@s 
Government. which has employed some of the instnxturs in.4&f&&s 
schools, has not been able to implement the teachef-pupil-rWup!hi*: 
formed the basis of the training programme. 

Two other points about the training Scheme need mexltidil: 
(4) An expenditure of Rs. 1-48 lakhs was incwred ,&%-. 

ment on rent and salaries of staff after these Institutes 
were wound up. The llst course of traiadft@fbhbd in 
1967, but one of the buildings at  Sarislra-wrrs*xm&-. 
dered till 3lst January, 1- 'Phe cC~~l@tbaelsrnst~&b -- 

i L w  q w ~ v  of~o*cnribcst o~ iadi. md its pmcdurq of work. " 
.J 
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q satisfied with the reasons advanced for the delay in surren- 
dering the building and would like Government to investi- 
gate whether there was any slackness in this respect. 

(ii) Recovery amounting to Rs. 10,730 due ffom certain trainees, 
who violated the terms of bonds given by them, could not 
be made, as the bonds were not executed on behalf of the 
President of India and hence were invalid. Government's 
explanation that it is difficult to fix responsibility is mot 
acceptable to the Committee. The Committee wwld like 
Government to investigate and fix responsibility for the 
execution of defective bonds. 8 

r e p  Eiducotion& youth setvices While the Committee do not wish to belittle the work done by 
the Kathak Kendra, they would like to point out that the response 
to the training courses conducted by this Institution has been very 
poor. The diploma course, for instance, has not attracted more than 
4 to 5 students, though it can take as many as 25 students. Though 
the Committee agree that in the field of creative arts popularl€y 
should not be gauged in terms of numbers of students, they fcel 
sustained efForts will have to be made by the Kendra to attract more 
pupils, particularly as it can cope with a larger number of students 
"without any damage to standards of teaching". Alternativdy, 
eEorts will have to be made to prune the expenditure on the Kendn 
met by Government grants which has aggregated over Ra 5 IaLbr 
during the four years ending 1967-68. 



The Committee feel that the existing artangement of mCttibl) 
financial assistance to the Kathak Kendra through the Sangeet NaW 
Akademi calls for a change. The interposition of the 
serves no particular purpose, as it is represented on the Governiag 
Council of the Kendra. The Committee note that Government are 
considering a proposal for making the Kendra a direct grantee li3sti- 
tution. They would like an early decision to be taken on tbe 
proposal. - .  

The Committee cannot help feeling that a lot a€ public miarray 
is being wasted on indiscriminate printing of publications by t4e 
Indian Museum, Calcutta Over the last seven years, unsaid wpim 
have ranged from 80 per cent to 91 per cent of the copies printed. 
The number of copies distributed gratia has ranged horn me-half 
t o  one-sixth of the copies sold. It might be true that these publica- 8 
tions have research value, but that does not justify redrless overc 
printing on the scale which has occurred e t e n t l y  over the hst 
seven years. The Committee have already drawn attention to.- 
urgent need to prune expenditure on publications in their Tbittp- 
fourth Report (Fourth Lok Sabha). In the light of the s ~ g g d h 8  
made in that Report, the Committee hope that, Government w6uld 
undertake a periodical review of publications brought out by the 
Museum and take appropriate action. 

8 2.9 -Do- The most important function developing on the U a i d v  
Grants Commission under the U.G.C. Act, 1956 is "the deterrninatiion 
and maintenance of standards of teaching, emmhmtion 
in universities". While the Committee recognise that -eUhe hs 

Z 
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1 * 
k n  done in the field they feel that a lid. sti117 re- .)c.' 
done. The Committee on Standards of ~ n i w r &  -- 
set up by the Univezeity Grants Commission had drawn 
aaention to tbe general opiniaar in the country thab u* 

the quality of the beet students is as good as.ewec, t $ e - m e r . m  
duct of en Indian university does not c o m p a l s i d y ; o r t t h r ~  
counterpart in some af the well-known unitmmitirle in bM- 
They pointed out that "course d study in many dvemitiar,-q& 
related to well-defined educational objectives sn& that- a~ 
attempt is made to evaluate syllabuses in the light d ~~- 
lepment." Referring to teaching faailities wailable t i r e p . & t & & r ~ -  
"conditions in which teaching and learning a m  ctrmieC e o A  tb~ 

. ,  - 
& 

Indian universities and colleges are unsatisfrm6o~~r". 

9 2.10 Education& youth services As pointed out by the Estimates Camittee* thea 
Grams Commission has a very difficult tank t@ m-. 
sources are limited and its work falls in a field that essential& 
constitutes a State subject. The Commission has also the qerp 
delicate job of ensuring that it. work does not infringe tlle-aufon+: 
of universities. Besides the maintenance of quallty has w e  a, 
problem in the face of enormous expansion of nu- w%b, + 
poltnted out by the Committee on standards, "has hasuted a*. 

regour- such as staff, librarfes, e.tc." as a Ceqw w, 



set u p  for strengthening and coordination of starsdards, tfae Com- 
mission has to "exercise its legitimate powers efktkvely", if standards 
are to be improved and maintained and the best possible retam 
secured on the outlay on education. In particular, the C!cmmHm 
would like to invite attention to the following sqgestions made by 
the Committee on Standards:- 

(i) Control should be exercised on the establiduaent of new 
universities; 

(ii) There should be a reasonably uniform system of granting 
affiliation to colkges all over the country; 

(iii) Courses of study should be rationalised and modernised in 
universities; 

(iv) Post-graduate institutions should fulfil requisite stringent 
conditions, particularly in respect of research and collegzs S 
should be encouraged to pool their resources in equipment 
and teaching personnel; 

(v) The best use should be made of research facilities available 
in national laboratories, as resources are scarce, and a 
constant and fruitful dialogue promoted between the 
universities and national rezearch laboratories. 

-Do- Tlw Con~mittce would suggest that the Commission should 
take note of the changing social values and new aspira- 
tions of the younger generation and try to canalize the energies 
of the students to achieve the social objectives of the cowtry end 
bring about a feeling of oneness among the student ,-ammunit:: 
throughout the length and breadth of the country. -- --A 
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12 2.11 Education & Youth Seniic.; The University Grants Commifqior, yvm set up 9 1Q58. A 

has now come to take stock of the work done by the Coanmidog 40 
far and to chart out a course of action for the future an bes  w w  
would help the Commission to cope with its responsibilities better. 
The Committee note that since they raised the question of evaluating 
the working of thc Commission during oral evidence. Govern- 
ment are now examining the question of bringing out a comp~phen- 
slve report on the working of the Commission and the m e  ia 
which this task should be undertaken. In the opinion of the Com- 
mittee, this does not adequately meet the requirements. What is 
called for is an objective and comprehensive appraisal of the work 
of the Commission by qualified experts, not connected with the 8 
Commission. The Committee are not in thts context convinced by 
the argument advanced by the Ministry of Education and Youth 
Services that there is no provision in the University Grants €!om- 
mission Act to undertake a review of the working of the Commis- 
sion. In the Committee's view, the absence of a pmviaion in the 
Act need not preclude Government from undertaking a review of 
this type. The Committee would like the apppisd to 5p ooqdwQd 
early and report laid on the Table of the House. The Committee 
would like an early decision to be taken on tb,is qupestion. 

Central Universities in the country receive 
assistance from the University Grants CommiPPinn. Jkgw&ng -to 
tlw Annual Report of the WveFoity Grants €anmWon, the W d c  

1- 



grants given to these universities have ranged from Rs. 3 crow to 
Rs 5 crores in 19&6-gl and 1967-68. This is over a fllbh of t h ~  t&f 
outgo of the University Grants Cornmissfm on variws dIccDl?ipta 
Apart from these blork grants, these universities fnrve also redvdd 
substantial sums from the Cornmfssion by way of dzvcilopment. 
grants. In 1966-67. such grants ameunted to Its. 118-42 hWm wMkr 
in 1987-68 these grants aggregated Rs. 85.82 h k b .  Tk GmdWie 
consider it esmm'tial that M a ~ n e n t  should have seme idi. d ffie 
way in which these funds are M n g  rxpendrd. 

In successive reports, the Committee have mqpsted tbst the 
Audit Reports of these universities &auld be Lid betore I " ~ & I L I ~ .  
The matter was last brought to Government's notice bv the Corn- 
mitt= in para 1.24 of their 7%h Report (Foarth Lok Shha). Tbe 
Crmrrnittce had then eskd Government to came to an early oleci- 8 
s~on  on this question. It is a matter for surprise for the C d W  
to learn that the caestion still remains undecided. thaugh atrQlut a 
year has tjassed since the Comrn~ttee's report was submitted. 

The Committee would like to reiterate their earlier views that 
thc aceountability of t h e  universities to Parliament will ia no way 
clash with their autonomy in the academic field. On the Cantfary, it 
will make for more informed criticism of their affairs in ParJi-t. 
Government should after due consideration of this position come to 
arr immediate decision on the question of laying the Audit reports 
of these universities before Parliament, so that this Committee 
would havc an opportunity to examine them and report to Parlia- 
ment. -- -- - - - - - - - - - - -- - -- > - - - - -- 
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16 2'32 Bducstion & Sourh Services The Committee are concerned to note that the University Grants 
Commission has no: furnished certificates of utilisation in respect of 
substantial amounts of grants given to several universities. Out of 
39.53; czses of grants amounting to Rs. 115 crores given during the 
period 1953-54 to lk(iG-67, utilisation certificates were outstanding; 
as on 28-2-1970, in 23.888 cases (72:'0) involving grants paid as far 
back as 1953-54 i.e. more than 16 years. 

-Do- The Committee were assured by the University Grants Commis- 
sion in the course of evidence that the non-issue of utilisatim d- 
ficates in these cases need not be taken as implying that the univer- 
sities concerned had not utilised the grants properly. The Commit- $ 
tee would tcrl happier if. the University Grants Commission could 
obtain audited accounts from the universities in all these cases and 
satisfy itself that the grants given have been properly expended. - 

The Committee note that there are certain difficultiei in taking 
the audited accounts as the basis for certification of expendit- in- 
curred by the universities against various grants. The Committee 
suggest that this question should be examined in consultation with 
Audit in all its aspects and a suitable arrangement worked out. It 
should a h  be examined as to what extent the procedural require- 
ments have stood in the way of issuing utilisatian certificates so 
that they could be streamlined or even done away with, if they 
serve no essential purpose. 



-Do- The main reason advanced by the Commission for delay in issue 
of utilisation certificates is the failure of the grantee institutions : 
to supply audit certificates about the utilisation of the grants paid 
to them. The Committee are not able to attach much weight to this 
plea as the Commission after tendering evidence before the Cor&b 
mittee on the 24th January, 1970, addressed the V i t M b m e h ~  o! 
the Universities on the subject and by the 13th of March, 1910, they 
received audited accounts in respect of grants for about Rs. 87-54 
lakhs. This give the Committee the impression that the Co~nmiss.ion 
had earlier failed to pursue the matter either energetically or at the 
proper level. 

The Committee note that the Osmania University had still to 
render accounts for grants aggregating Rs. 1-45 crores out of grants 
totalling Rs. 1-90 cl-ores paid to it. As the financial position of this $ 
university has been stated to have been not very satisfactory for a 
number of years, the Committee would like the University Grants 
Commission to ha\.o the matter specially examined. 

As the grants were given to these universities for a special ocea- 
slon (i.e.. their centenary), the Committee do not wish to comment 
on the indulgence extended to the universities by the University 
Grants Commission in the matter of application of the funds. The 
Committee would, however, like to point out that pver 50 per cent 
of the grants given to one university, i.e., Rs. 50.37 lakhs, was ex- 
pended on the conshction of an Auditorium which was initially 
estfmated to cost Rs. 32 lakhs. The Committee feel that in the exist- 
ing situation in the country where, as pointed out by a Committee 

--- - -- - -- A - - -- - - - 
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grants to the Institute in deviation from this decision. The Com- 
mittee desire that Government should examine, in consultation with 
the Ministry of Law, the question whether the University Grants 
Commission can extend grants to the Institute, without the Institute 
becoming a part of a recognised university. 

26 2-66 Education& Youth Services The Committee do not wish to be understood as suggesting that 
the work of the Institute is not worthy of being aided. but the U.G.C. 
is at the same time under an obligation to ensure that financial 
assistance to an educational institution is given strictly in terms of 
the Act. 

While the Committee recognise that the university was primarily s 
responsible for a situation which led to its taking overdrafts from 
a bank for financing certain schemes assisted by thc University 
Grants Commission, they would like to point out that due to "pro- 
cedural formalities" it took one to thirteen months for the univer- 
sity to get funds from the Commission in respect of as many as 46 
schemes. The assistance sought for some of the schemes was meant 
to defray salaries of the university staff. It might be that the Com- 
mission had to obtain "clarifications" which the university was long 
in furnishing, but the Commission should have, from their gide, 
followed up the matter purposefully, particularly when it was be- 
coming apparent that the release of funds for payment of salaries 
was being clelased. The Committee trust that the University Grantb 



\'I~II~IS~ISSIC,:~ w ~ l l  ensure in future that release of tuncis to universities 
fur apprc)vcd schemes is not held up normally beyond a month. 

The Committee regret that be- introducing tbe d g 4 d  farmah 
for reviaion of pay-scales of teachers of Central UrrivOlsitte9, 
the University Grants Commission did not fully ex- its i q l i -  
catbns. with the result that a number of senior teachers stated get- 
ting less pay than their juniors. The revision of the fermuk de aw 
~.ect the anamolp disclosed that some of the tecrchem hul been mm- 
paid to the extent of Rs. 61.682 in all. but t.4e Commiseion -dad 
to waive the  recovery. 

The Committw hope that in future the Commission wili take 
cumpetent flnancial advice in regard to matters affecting pay and 
other conditiws of service. s t r  that there is no repefftion of a case 
n f  this type. 

The Commtttee would l ~ k e  the U.G.C. to devise some check to 
cnsure that c ~ t l y  machinery purchased by universities out of renk 
givcu by the Commission arc properly utilised. A Committee set 
up by the University Grants Cornmisslcm to report on standards of 
univrrsity tducation had drawn attention to the necessity "to guard 
sgajrist thr danger of building up big apparatus at places w - h e  
qualified and trained people are not available to handle them." That 
Committee went on to say. "we understand that in some departments 
very little work has been done in spite of costly, equipmen). We 
need hardly add that in such cases immediate steps should be taken 
to transfer the equipment to the dppartments where it can be used 
-- --. - - - -  --------I_ 
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more effectjvely." To ensure purposeful, utiIisation of large 's- 
of money which thr ~ o m & ~ s i o n  is annually giving to the univerai- 
ties for equipment, it ought to have some kind of a random check, 
covering at least costly equipments purchased. by the uni- 
versities. The Committee would like the University Grants Com- 
mission to consider, in consultation with the universities, how best 
a broad system of checks could be devised in this regard. 

31 2 -75  Bducstion & youth S e r v i m  The Committee observe that the Annamalai University have not 
been maintaining any systematic account of utilisation of grants 
received by them from the University Grants Commission. The Ex- 
aminer, h a 1  Fund Accounts, who examined that university's ac- .. 
counts pointed out that "the grant appropriate register is not main-" 
tained properly. Only entries regarding the receipts of grants for 
the various schemes have been made. As regards expenditure for 
various schemes. no entries are made and the balance of grant a t  
the close was not arrived at." The Examiner went on to add tbat 
it was not possible for the Audit in the circumstances "to reamcile 
the discrepancies between the figures in the Annual Accounts and 
the grant appropriate register." 

The Committee note that the University Grants Commission has 
taken up the matter with the university authorities. They would 
like to be infornled of the correct position regarding utilisatian of 

. . graats given to, this University. as also d. the steps taken. to ensure 
proper accounting of the expenditure incurred out pf the gmqts. 



-f)lt-- The Committee do not understand how the university used par 
of the grant received by it for implementing a three-year degre6 
course in its constituent colleges to provide equipment (cost Rs. 0-95 
lakh) to a college. which was not providing instructions for tht 
three-year course. The Committee would like the Commission to en- 
sure that the equipment is put to gainful use. 




